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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF EQUITY SHARES OF JAGSONPAL PHARMACEUTICALS LIMITED FOR THE BUYBACK OF EQUITY SHARES THROUGH THE
TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM AS PRESCRIBED UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED
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using the stock exchange mechanism in accordance with SEBI Circulars (as |
defined below), pursuant to Regulation 7(i) and other applicable provisions of the |
Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018,
as amended (including any statutory modifications or re-enactments from time to
time) (the “Buyback Regulations”) along with the requisite disclosures as specified |
in Schedule Il read with Schedule | of the Buyback Regulations.

Certain figures contained in this Public Announcement have been subject to rounding-
off adjustments. All decimals have been rounded off to 2 (bwo) decimal points. In certain
Instances, (i) the sum or percentage change of such numbers may not confirm exactly lo
the total figure given; and (i) the sum of the numbers in a column row in certain tables may
not confirm exactly to the total figure given for that column or row,

OFFER TO BUYBACK UP TC 16,00,000 (SIXTEEN LAKHS) FULLY PAID-UP EQUITY
SHARES OF FACE VALUE OF 72 (RUPEES TWO ONLY) EACH OF THE COMPANY
FROM THE EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS OF EQUITY SHARES
As ON THE RECORD DATE, ON A PROPORTIONATE BASIS THROUGH TENDER |
OFFER ROUTE USING STOCK EXCHANGE MECHANISM AT A PRICE OF %250 |
(RUPEES TWO HUNDRED AND FIFTY ONLY) ("“BUYBACK OFFER PRICE" OR
“BUYBACHK PRICE" ) PAYABLE IN CASH FOR AN AGGREGATE CONSIDERATION OF
UP TO ¥40,00,00,000 {(RUPEES FORTY CRORES ONLY).

Details o wyha il d Buybac

|
!
|

The Board of Directors of the Company (“Board” which expression shall include any |

committes constituled and authonised by the Board to exercise its powers related to
the buyback i.e., the Buyback Commilteg) at its meeting held on March 12, 2026 had
approved the buyback of up to 16,00,000 (Sixteen Lakhs) fully paid-up equity shares
of face value of 12 (Rupees Two only] each ("Equity Shares’), representing 2.359%

of total number of Equity Shares in the total paid-up Equity Share capital of the |

Company, at a price of 250 (Rupees Two Hundred and Fifty only) per Equity Share
(the "Buyback Offer Price"), pavable in cash, for an agagregate consideration of up
to F40,00,00,000 (Rupees Forty Crores only) (“Buyback Offer Size") representing
18.35% of the aggregate of the Company’s paid-up Equity Share capital and free
reserves as per the latest financial statements for the financial year ended March 31,
2025 {being the latest audited financial information available as on the date of the
Board Meeting recommending the proposal for the Buyback), from the shareholders/
beneficial owners of the Equity Shares of the Company, as on the record dale,
("Record Date") i.e. Monday, May 4, 2026 on proportionate basis through the tender
offer route using stock exchange mechanism as prescribed under the Buyback
Regulations {(“"Buyback"). The Buyback Offer Size and Buyback Offer Price doas
not include any expenses incurred or to be incurred for the Buyback viz, brokerage
cosl, fees, lurnover charges, applicable taxes such as Buyback lax, securities
transaction tax, goods and services tax (if any), stamp duty, printing and dispatch
expenseas, if any, filing fees payable to the Securities and Exchange Board of India
(“SEBI") any other appropriate authorities, stock exchange charges; advisor/legal
fees, public announcement publication expenses and other incidental and related

expenses and charges (“Transaction Costs"). The Buyback is subject to receipt |

of approvals, permissions and sanctions of statutory, regulatory or governmental
authorities as may be required under applicable laws including but not limited to
SEEI, BSE Limited (the "BSE") and Mational Stock Exchange of India Limited (the
‘NSE" together with BSE, the "Stock Exchanges™) where the Equity Shares of the
Company are listed.

The Buyback is more than 10% of the total paid-up Equity Share Capital and Free
Reserves or the Company as per the latest financial stalements for the financial
year ended March 317, 2025 (being the latest audited financial information available
as on the date of the Board Meeting recommending the proposal for the Buyback).
Accordingly, the Company had sought approval of its shareholders for the Buyback,

by way of special resolution through the postal ballot notice dated March 12, 2026 |

(“Postal Ballot Notice™), In accordance with section 68(2)(b) of the Companies
Act, 2013 as amended (“"Companies Act”) and Requlation 5(1)(b) of the Buyhack
Regulations. The shareholders of the Company approved the Buyback, by way of a
special resolution, through a postal ballot by remote e-voting on April 24, 20£6, and
the results of which were announced on April 27, 2026.

The Buyback Offer Size represents 18.35% of the aggregate of the Company’s paid-
up equity capital and free reserves as per the latest financial statements for the
financial year ended March 31, 2025 (being the fatest audited financial information
avallable as on the date of the Board Meeting recommending the proposal for the
Buyback), which is less than 25% of the aggregate of the total paid-up Equity Share
capital and free reserves of the Company in accordance with Regulation 4(i) read
with provision to Regulation 5(i)(b) of the Buyback Regulations.

The Buyback is pursuant to Article 15 of Part A read with Article 184 of Part B of the
Articles of Association of the Company and the provisions of Sections 68, 69, 70,
110 and 179 and all other applicable provisions, if any, of the Companies Act, the
Companies (Share Capital and Debentures) Rules, 2014 to the exlent applicable,
and in compliance with Buyback Regulations, including any amendments, statutory
modifications or re-enactments for the time being in force, and subjact to such other
approvals, permissions and sanctions as may be necessary and subject to such
conditions and modifications, if any.

In terms of Regulation S(via) of the Buyback Requlations, the Board or Buyback
Committee, may till 1 {one) working day prnor to the Record Date, increase the
Buyback Offer Price and decrease the number of Equity Shares proposed to be
bought back, such that there is no change in the Buyback Offer Size.

In terms of the Buyback Requlations, under the tender offer route, the promaolers,
promoler group and persons in control of the Company have an oplion lo paricipate
in the Buyback. Accordingly, all the promoters, promoter group and persons in
control vide their letters dated March 11, 2026 and Apnl 27, 2026 have exprassed
their intention not to participate in the Buyback.

Pursuant to the proposed Buyback and depending on the response to the Buyback,
the voling rights of the members of the promoter and promoter group and person
acfing in concert in the Company may increase from their existing Shareholding
in the total Equity Share capital and voting rights of the Company. The Company

confirms that after the completion of the Buyback, the non-promoter shareholding of |

the Company shall not be below the minimum level required as per Regulation 38
of the Securities and Exchange Board of India (Listing Obligations and Disclosure
Requirements) Regulations, 2015, as-amended. Any change in voting rights of
the promoter and promoter group and person acting in concert of the Company

pursuant to completion of the Buyback will not result in any change in control over |

the Company.

The Equity Shares are listed on the Stock Exchanges. The Equity Shares shall
be bought back on a proportionate basis from all the equity sharehoiders of the
Company as on the Record Date (“Eligible Shareholders™) through the tender
offer route, as prescribed under Regulation 4(v){a) of the Buyback Regulations,

and subject to applicable laws and SEBI Circulars. Please refer to Paragraph 12 |

below for details regarding the Record Date and share entitlerneant for lendering in
the Buyback,

The Buyback shall be, subject to applicable laws, implemented by tendering
of Equity Shares by Eligible Shareholders and seitlement of the same through

the Stock Exchange mechanism as specified by the SEBI in its circular bearing |

referance number CIR/ICED/POLICYCELLM/2015 dated April 13, 2015 read with
the circular bearing reference number CFD/DCR2/CIR/PA2016/131 dated December
9, 2016, circular bearing reference number SEBIHO/CFD/DCR NICIR/P2021/615
dated August 13, 2021 and circular bearing reference number SEBI/HO/CFDY
PoD-2/P/CIR/2023/35 dated March 8. 2023, as amended from time to time (“SEBI
Circulars”). In this regard, the Company will request BSE to provide a separate
acquisition window ta facilitate placing of sell orders by the Eligible Shareholders who
wish to tender Equity Shares in the Buyback. For the purposes of the Buyback, BSE
is appointed as the designated stock exchange ("Designated Stock Exchange™)
Once the Buyback is concluded, all Equity Shares purchased by the Company in the
Buyback will be extinguished in terms of the Buyback Regulations.
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This Public Announcement (“Public Announcement”) is being made in relation to '. 1.10. Participation in the Buyback by Eligible Shareholders will tigger capital gain taxation
the Buyback (as defined below) of Equity Shares (as defined below) of Jagsonpal
Pharmaceuticals Limited (the “Company”) through the tender offer process |

in India and in their country of residence. The transaction of Buyback would also !

be chargeable to securittes transaction tax ("STT) in India. In due course, Eligible
Shareholders will receive a letter of offer, which will contain a more detailled note
on taxation. However, in the view of the particularized nature of tax conseguences,
Eligible Shareholders are advised to consult their own legal, financial and tax
advisors for the applicable tax implications prior to participating in the Buyback.

The Buyback from the Eligible Shareholders who are residents outside India
including non-resident Indians, foreign nafionals, foreign corporate bodies (including
erstwhile overseas corporate bodies), foreign institutional investors/ foreign portfolio
investors, shall be subject to such approvals, if any and lo the extent necessary or
required from the concerned authorities including approvals from the Reserve Bank
of India (“RBI") under the Foreign Exchange Management Act, 1998, as amended
(“FEMA") and the rules and regulations framed thereunder, Income Tax Act, 1861
and the rules framed thereunder and that such approvals shall be reguired to be
taken by such non-resident shareholders,

A Copy of this Public Announcement is available on the website of the Company at
www jagsonpal com, website of the Manager to the Buyback at www centrumbroking,
com, website of the Registrar to the Buyback at www.mcsregistrars.com, website
of the SEBI at www.sebi.gov.in, and the website of the Stock Exchanges at www.
bseindia.com and www.nseindia.com respectively, during the period of the Buyback.

Necessity/ Objective of the Buyback:

. The Board at its meeting held on March 12, 2026 considered the accumulated free

reserves as well as the cash liguidity reflected in the last audited financial statements
as on March 31, 2025 and consldering these, the Board decided to allocate up to
T40,00,00,000 (Rupees Forty Crores only) excluding the Transaclion Costs for
distributing to the shareholders holding Equity Shares of the Company through the
Buyback. The proposed Buyback will not in any manner impair the ability of the
Company to pursue growth opportunities or meet its cash reguirements for business
operations.

The Company has been consistently generating strong cash flows and is a debt free
entity. The proposed Buyback proposal is in line with the Company’s capital allocation
practices of refurmning excess cash to shareholders, thereby increasing shareholder
value in the longer term, and improving the Return on Equity, The Company believes
that the Buyback Is being undertaken by the Company after Laking Into account the
operational and strategic cash requirements of the Company in the medium term and
for returning surplus funds to the shareholders in an effective and efficient manner,
The Buyback is being undertaken, inter alia, for the following objects:

The Buyback will help the Company to retumn surplus cash to its shareholders
holding Equity Shares broadly in proportion to their shareholding, thereby, enhancing
the overall retumn to shareholders;

Thea Company has genarated over 2187 crores in free cash {before taxes, dividends,
and acquisitions) during the period from Financial Year 2023 to Financial Year 2025,
Of this, T26 crores were distributed as dividends, T34 crores were deployed toward
acquisitions, and the remaining T77 crores have been retained by the Company to
support fulure growth initiatives.

The Company operates an asset-ight business model, which requires negligible
capital commitment to scale-up.

As of March 31, 2026, the Company has free cash of ¥1891 crores, out of which
145 crores were generated during the period from April 1, 2025 to March 31, 2026,
reflecting continuing robust free cash generation.

With the recent regulatory changes allowing M&A funding by banks, the Company
intends to use blend of eguity and debt for any inorganic growth opportunity, for
superior capital efficiency and shareholders returns.

The proposed Buyback shall lead to ~400 bps improvement in ROCE.
The Buyback, which is being implemented through the tender offer route as prescribed
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under the Buyback Regulations, would involve a reservation of up to 15% of the |

Equity Shares, which the Company proposes o buyback, for small shareholders
or the actual number of Equity Shares entitled as per the shareholding of small
shareholders on the Record Date, whichever is higher. The Company believes that
this reservation for small shareholders would benefit a significant number of the
Company’s public shareholders, who would be classified as "Small Shareholders”

The Buyback is generally expected to improve retumn on equity through distribution
of cash and improve earnings per share by reduction in the equity base of the
Company, thereby leading to long-term increase in shareholders’ value; and

The Buyback gives an option to the Eligible Shareholders lo either -

participate in the Buyback and recaive cash in fieu of their Equity Shares which are
accepted undear the Buyback, or

not to participate in the Buyback and get a resultant increase in their percentage |

shareholding in the Company post the Buyback, without additional investment.

Maximum amount required under the Buyback. its percentage of the total paid !

up Equity Share capital and free reserves and source of funds from which the
Buyback will be financed:

The Company proposes to Buyback up to 16,00,000 (Sixteen Lakhs) fully paid-
up Equity Shares of face value of 12/~ (Rupees Two only) each aggregate up to
¥40,00,00,000 (Rupees Forty Crores only), which represents 18.35% of the
aggregate of the fully paid-up Equity Share capital and free reserves as per the latast
audited financial statements of the Company as on March 31, 2025 (being the lataest
audited financial statements available as on the Board Meeting Date), which is within
the prescrnbed limit of 25% in accordance with Regulation 4{i) read with provision to
Regulation 5{1)(b) of the Buyback Regulations.

The Buyback Size does not include any expenses or Transaction Costs incurred or
to be incurred for the Buyback,

. The funds for the implementation of the proposed Buyback will be sourced out of

the free reserves of the Company and accumulated profits of the Company and any
other source as may be permitted by the Buyback Regulations or the Companies
Act,

The Company shall transfer from its free reserves or securities premium account
andfor such sources as may be permitted by law, a sum equal fo the nominal value
of the Equity Shares bought back through the Buyback to the Capital Redemption
Reserve account and the details of such transfer shall be disclosed in its subsequent
audited balance sheet. The Company has neither raised nor does it intend o ralse
dabt In connection with the Buyback. The Company confirms that as required under
Section 68{2)(d) of the Act, the ralio of the aggregate of secured and unsecured
dabis owed by the Company shall be not more than twice the paid-up Equity Share
capital and Free Reserves afier the Buyback and that it has got sufficient source to
pay-off the consideration towards the Buyback and would not borrow funds for the
said purpose.

The Buyback Offer Price and the Basis of Arriving at the Buyback Offer Price:

. The Equity Shares of the Company are proposed to be bought back at a price of

250 (Rupees Two Hundred and Fifty only) per Equity Share.

The Buyback QOffer Price has been arrived at the meating of the Board on March
12, 2026, after considering various factors including, but not limited to the trends
in the volume weighted average prices and closing price of the Equity Shares on
BSE Limited (“BSE") and National Stock Exchange of India Limited (“NSE”, and
together with BSE, the "Stock Exchanges”) |.e. lhe stock exchanges where the
Equity Shares are listed, the net worth of the Company, price earmings ratio, impact
on other financial parameaters and the possible impact of Buyback on the eamings
par Equity Share.

The Buyback Price represents;

Premium of 41.02% and 39.58% over the velume weighted average market price
("VWAP") of the Equity Shares on BSE and NSE respectively, during the three
manths preceding March 9, 2026, being the date when intimation for considering
and approving the proposed Buyback Offer at the Board Meeting was sent to the
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Stock Exchanges (“Intimation Date”). The VWAP for the period was $177.28 and
F179.11 on the BSE and NSE respectively.

Pramium of 48.07% and 48.67% over the VWAP of the Equity Shares on BSE and
MNSE respectively, for two weeks preceding the Intimation Date. The VWAP for the
period was T168.84 and T168.16 on the BSE and NSE respactively,

Premium of 43.55% and 44.23% over the closing price of the Equity Shares on BSE
and MSE, respectively, on March 6, 2026, being one working day preceding the
Intimation Date. The closing market price of the Equity Shares as on March 6, 2026
being a one working day preceding the Intimation Date was ¥174.15 and $173.34 on
the BSE and NSE respectively.

Premium of 39,74% and 39.48% over the closing price of the Equity Shares on BSE
and NSE, respectively, on March 11, 2026, being one working day preceding the
Board Meeting Day which approved the proposed Buyback. The closing market price
of the Equity Shares as on March 11, 2026, being one working day prior to the Board
Meeting Date was T178.90 and $179.24 on the BSE and NSE respectively.

In accordance with Regulation 5(via) of tha SEBI Buyback Regulations, the Board/
Buyback Committee may increase the maximum Buyback Offer Price and decrease
the number of Equity Shares proposed to be bought back provided that there is no
change in the Buyback Size, till 1 (one) working day prior to the record date fixed for
the purpose of Buyback.

Maximum number of Equity Shares that the Company proposes to Buyback:

At Buyback Price and Buyback Size, the indicative maximum Buyback shares that
can be bought back would be 16,000,000 (Sixteen Lakhs) fully paid-up Equity Shares,
representing 2.39% and 2.41% of the total number of outstanding Equity Shares of
the Company as on March 12, 2026, the date of Board Meeting and as on March
41, 2025, respectively. However, the actual bought back Equity Shares may be less
than the Indicative Maximum Buyback Shares, if the Buyback price fixed by the
Board/Buyback Committee is more than the Maximum Buyback Price, subject to
the number of Equity Shares bought back shall not exceed 25% of the total number
of Equity Shares in the total paid-up Equity Share capital of the Company and the
amount utilized shall not exceed Maximum Buyback Size. The Buyback is proposed
o be completed within 12 (twelve) months of the date of the special resolution
approving the proposed Buyback,

Method to be adopted for Buyback:
The Buyback is open to an eligible shareholders/beneficial owners of the Company

holding Equity Shares either in physical andlor dematerialized form, as on the
Record Dale.

The Buyback shall be on proportionate basis through the tender offer route using
stock exchange meachanism as prescribed under the Buyback Regulations. In this
regard, the Company will requeast the B5E and/or the NSE to provide the acquisition
window of facilitating tendering of the Equity Shares under the Buyback. For the
purposes of this Buyback, BSE will be the designated stock exchange

Details of Promoters, Members of Promoter Group. Persons in Control and

N o The LDIreciors

Datails:

Aggreqgate shareholding of the (i) promolers and members of the promaler group
(“Promoter and Promoter Group”) and persons who are in control of the
Company, (i) Directors/Designated Pariners/Trustees of the companies/limited
liability partnerships (LLP's)¥trusts which are part of the Promoter and Promoter
Group, and (iv) Directors and Key Managerial Personnel of the Company, as on this
Public Announcement date, are as follows:

Aggregate shareholding of the Promoter and Promaoter Group and persons who are
in control of the Company are as follows:

Sr. Name* Category / No. of % of
No. Designation Equity Shareholding
Shares
held in the
Company
Rajpal Singh Kochhar Promoter 30,30.400 4.51%
2 | Aresko Progressive Private | Promoter 1,33.35.635 19.86%
Limited
(Trustes af Aresko
Progressive Trust, a in the
capacily of represantative
partner of J&P Investments
Fartnership)
3 | Infinity Portfolio Holdings Promoter 57,17.950 B.52%
Group
4 | Infinity Capital Promoter 1.18.88,250 17.71%
(Formerly Infinity Holdings | Group
Sidecart)
5 | Infinity Holdings Promoter 1.10,32,550 16.43%
Group
6 | Prithipal Singh Kochhar Promaoter 269675 0.40%
Group
| Inderpal 5ingh Kochhar Promoter 1,83,750 0.27%
Group
Total 4,54 58,210 B67.70%

*In addition to above other Promoler Group members i.e., Infinity Consumer Holdings,
Ishpinder Kaur Kochhar, Rakshit Organisalional Operations and Transformations
Pvi. Litd., Aresko Life Sciences Private Limited, Aresko Restaurants Privale Limited,
Aresko Services Limited, Aresko Family Frivate Limited, Aresko Realfors Private
Limited, Sewara Builditech Private Limited, Naan Pharma Private Limiled, | K.
Enterprises Privale Limited, Alga Hospilality Privale Limited, Aresko Estales Private
Limited, Bagri Fort Resoris Private Limited, Mahar Palace Holel & Spa Pvi. Lid,
Kila Tatarpur Holels Private Limited, Suvinys Developers Private Lid, Jaswant Singh
Kochhar Foundation, RPSK Partners LLF, Sewara Partners LLF, Aresko Associates
LLE Aresko Phamna LLF, Aresko Global LLE. Sewara Realtech LLFE, KP5SK Strategic
LLR Y Johnson LLP Aresko Managemen! LLP Aresko Properties LLP Sewars
Managemen! LLF. RPSK Realfech LLF Aresko Progressive Trust (Represented by
Trustea, Aresko Progressive Pvi Lidl, Aresko Family Trust, Aresko Reaftors Trust,
Sewara Buildiech Trusl, Aresko Progressive Pvl. Lid. do nol hold any Equily Shares
of the Company as on the date of this Public Announcement,

Aggregate shareholding of the Directors/Designated Pariners/Trustees of the
companies/limited hability partnerships (LLP's)trusts which are par of the Promoter
and Promoter Group (other than thosa included in point 7.1.a above).

Except as stated below and other than those included in point 7.1.a above. none
of Directors/Designated Partners/Trustees of the companies/imited liability
partnerships (LLP's)trusts which are part of the Promoter and Promoter Group hold
any Equity Shares of the Company as on the date of this Fubhc Announcement.

Sr. | Name of | Name of Director/Designated | Number Ya
No. | Promoter Partners/Trustees in of Equity | Shareholding
& Promoter! Promoter Group Shares
Promoter held
Group in the
Company
1 | Kultaran * Aresko Restaurants 8970 0.01%

Singh Private Limited

Kochhar » RPSK Partners LLP

«  Sewara Partners LLP

* Areshko Associates LLFP
Aresko Pharma LLP

« Sewara Realtech LLP

* KPSK Strategic LLP

«  Aresko Management LLP
« Aresko Properties LLP

= Sewara Management LLP
« RPSK Realtech LLP
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Aggregate shareholding of the Directors (other than those included in point 7.1.a
above) and Key Managerial Personnel of the Company:

Except as stated below and other than those included in point 7.1.a above, none of
the Directors and Key Managerial Personnel of the Company hold any Equity Shares
of the Company as on the date of this Public Announcement,

Sr. Name Designation Number of %
No. Equity Shares | Shareholding
held in the
Company
1 | Manish Gupta Executive Director 19,71,512 2.84%

Except as stated below, no Equity Shares were purchased or sold (either through
the stock exchanges or off market transaction) by the Promoter and Promoter Group,
director(s) of the promoters, where the promoter is a company, persoens who are in
control of the Company and the directors and KMPs of the Company during a period
of six months preceding the date of this Public Announcement:

Name | Aggregate | Nature of Dateof | Minim | Dateof | Maxi Date of
number | Transaction | Allotment | um | Minimum | mum | Maximum
of Equity Price Price. [ Price | Price
Shares (%) %)
purchased/

sold

Manish 10,000 Allotment | 07.10.2025 | 24.00 | 07.10.2025 | 94.00 | O7.10.2025

Gupla pursuant 1o
50,000 the exercise | g5 01.2026 | a4.00 | 06.01.2026 | 94.00 | 06012026

of ESOP
50,000 09.03.2026 | 94.00 | 09.03.2026 | 94.00 | 09,03.2026
1,540,000 13.04.2026 | 94.00 | 13.04.2026 | 94.00 | 13.04.2026

In terms of the Buyback Regulations. under the tender offer route, the Promolers,
FPromoter Group and Persons in Control of the Company have an option to participate
in the Buyback. In this regards, the Promoters, Promoter Group and Pearsons in
Control of the Company vide their respective letters dated March 11, 2026 and April
27, 2026 have expressed their intention not to participate in the Buyback.

The Buyback will not result in any benefit to Promoters and Promoter Group or any
directors of the Company except o the extent of the change in their sharehaolding
as per the response received in the Buyback, as a result of the extinguishment of
Equity Shares which will lead to reduction in the Equity Share capital of the Company
post Buyback and consequent increase in shareholding of Promoters and Promoter
Group.

All the equity shares for Buyback are fully paid-up;

The Company shall not issue any Equily Shares or specified securities including
by way of bonus, from the date of declaration of results of the postal ballot for
special resolution passed by the shareholders approving the proposed Buyback
until the date of expiry of the Buyback period, except in the discharge of subsisting
obligations;

In terms of the Companies Act, the Company shall not make any further issue of the
same kind of Equity Shares or other specified securities including allotment of new
Equity Shares under clause (a) of sub-section (1) of section 82 or other specified
securities within a period of six months after the completion of the Buyback except
by way of bonus shares or Equity Shares issued in order to discharge subsisting
obligations;

As per Regulation 24(i){e) of the Buyback Regulations, the Promoters and Promoter
Group, and their associates shall not deal in the Equity Shares or other specified
securities of the Company elther through the Stock Exchanges or off-market
transactions (including inter-se transfer of Equity Shares among the Promoters
and Promoter Group) from the date of declaration of results of the postal ballot for
special resolution passed by tha sharehoiders approving the proposed Buyback fill
the closing of the Buyback offer;

As per Regulation 24()(f) of the SEBI Buyback Regulations, the Company shall not
raise further capital for a period of one year from the expiry of the period of Buyback
i.e., the date on which the payment of consideration o shareholders who have
accepted the Buyback offer is made except in discharge of subsisting obligations;

The Company shall not Buyback its Equity Shares or other specified securities
from any person through negotiated deal whether on or off the stock exchanges or
through spot transactions or through any private arrangement in the implementation
of the Buyback;

The Buyback Offer Size i.e, 740,00,00,000 (Rupees Forty Crores Only) does not
excead 25% of the aggregale of the paid-up Equilty Share capital and free reserves
based on the |atest audited financial statements for the year ended March 31, 2025;

The number of Equity Shares proposed o be purchased under the Buyback ie.
16,00,000 (Sixteen Lakhs) Equity Shares does not exceed 25% of the total number
of Equity Shares in the total paid-up Equity Share capital of the Company as on
March 12, 2026, the date of Board Meeating and as on March 31, 2025;

Therg are no schemes of amalgamation or cnmpmmise or arrangement pursuant to
the Companies Act (*Scheme™) invalving the Company which are pending before
any reqgulatory authority, and no public announcement of the Buyback shall be made
during pendency of any such Scheme;

The Company shall not make any further offer of Buyback within a period of one
year reckoned from the expiry of the period of Buyback i.e., the date on which the
payment of consideration to shareholders who have accepted the Buyback offer is
macde in accordance with the Companies Act and the Buyback Regulations;

The Buyback shall be completed within a period of one year from the date of passing
of Special resolution in Shareholder meesting approving the Buyback;

The Caompany shall not withdraw the Buyback offer after the public announcement of
the Buyback is made;

The consideration for the Buyback shall be paid by the Company only in cash;

The Company shall comply with the statutory and regulatory timelines in respect
of the Buyback in such manner as prescribed under the Companies Act andfor the
Buyback Regulations and any other applicable laws;

The Company shall not utilize any money bormowed from banks or financial
institutions for the purpose of buying back its Equity Shares;

The Company shall not directly or indirectly purchase its own Equity Shares through
any subsidiary company including its own subsidiary companies, or through any
investment company or group of investiment companies:;

The Company is in compliance with the provisions of Sections 92, 123, 127 and 129
of the Companies Act;

The Company confirms that there are no defaults (either in the past or subsisting) in
the repayment of deposits (or interest payment thereon), redemption of debentures
(or payment of interest thereon) or redemption of preference shares or payment of
dividend due to any shareholder, or repayment of any term loans or interest payable
thereon to any financial institution or banking company;

The Company shall not Buyback Equity Shares which are locked-in or non-
transferable until the pendency of such lock-in, or until the time the Equity Shares
become transferable, as applicable;

The ratio of the aggregate of secured and unsecured debts owed by the Company
after the Buyback shall not be more than twice its paid-up Equity Share capital and
free reserves based on the latest audited financial siatements for the year ended
March 31, 2025,

The Equity Shares bought back by the Company will be extinguished in the manner
prescribed under the Buyback Regulations and the Companies Act within 7 (seven)
working days of the expiry of the period of Buyback, |.e., date on which the payment
of consideration to shareholders who have accepted the offer of Buyback is made in
accordance with the Companies Act and the SEB| Buyback Regulations;

The Company shall transfer from its free reserves or securities pramium account
and/! or such sources as may be permitted by law, a sum equal to the nominal value
of the Equity Shares purchased through the Buyback lo the capital redemplion
reserve account and the details of such transfer shall be dizsclosed in its subsequent
audited financial statements:;

The Buyback shall not result in delisting of the Equity Shares from the Stock
Exchanges;

The Company will comply with the requirement of maintaining a minimum public
sharehelding of at least 25% of the total paid-up share capital of the Company
as provided under Regulation 38 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, during the Buyback period and upon completion
thereof:

The Company has not undertaken a Buyback of any of its securities duning the
period of one year immediately preceding the Board Meeting Date;

The Company does not have any lenders. Therefore, the requirement of prior
approval from the lenders for the Buyback in accordance with Regulafion 5(i}{c) read
with Schedule | (xii) of the Buyback Regulations does nol arise,
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xxvil. The Company shall not alliow Buyback of its shares unless the consequent reduction

of its share capital is affected; and

xxviil, The statements contained in the public announcement and the letter of offer in

10,

1,

relation to the Buyback shall be true, fair and adequate in all material respects and
shall not contain any misleading information.

Confirmations by the Board of Directors of the Company:
The Board of Directors of the Company has confirmead that it has made a full enquiry
into the affairs and prospects of the Company and has formed the opinion that:

immediately following the Board Mesting held on March 12, 2026 and the date on
which the results of the postal baliot including e-voting for the proposed Buyback will
be announced, there will be no grounds on which the Company can be found unable
to pay its debts;

as regards the Company's prospects for the year immediately following the Board
Meeting head on March 12, 2026, and the date on which the results of the postal
baltot including e-voling for the proposed Buyback will be announced, and having
regard o the Board's intention with respect to the management of the Company’s
business during that year and to the amount and character of the financial resources
which will in the Board's view be available to the Company during that year, the
Company will be able to meet its liabilities as and when they fall due and will not be
rendered insolvent within a period of one year from that date;

in forming an opinion for the above purposes, the Board has laken into account the
liabilities including prospective and contingent liabilities payable as if the Company
were being wound up under the provisions of the Companies Act or the Insclvency
and Bankruptcy Code, 2016 (to the extent notified).

independent Auditor's Report on proposed Buy-back of Equity Shares
pursuant to the requirements of clause (xi) of the Schedule | to the Securities
and Exchange Board of India (Buy-Back of Securities) Regulations, 2018 and
section 68 of the Companies Act, 2013:

The text of the Report dated March 12, 2026 of Walker Chandiok & Co LLP, the
Statutory Auditors of the Company, addressed to the Board of Directors of the
Company is reproduced below:

Quote

To,

Board of Directors

Jagsonpal Phammaceuticals Company

Innov8 3rd Floor, Plot No. 211, Ckhla Phase-3
Okhla Industnal Estate, South Delhi

Delhi, India, 110020

This report is issued in accordance with the terms of our engagement letter dated 11
March 2026 with Jagsonpal Pharmaceuticals Limited (the 'Company’).

The management of the Company has prepared the accompanying Annexure A-
Statement of parmissible capital payment as on 31 March 2025 ('the Statement’)
pursuant to the proposed Buy-back of Equity Shares approved by the Board of
Directors of the Company in their meeting held on 12 March 2026, in accordance
with the provisions of sections 68, 69 and 70 of the Companies Act, 2013 ('the
Act’) and the Secwurities and Exchange Board of India (Buy-Back of Securities)
Regulations, 2018 ('the SEBI Buy-back regulations. The Statement contains the
computation of amount of parmissible capital payment towards Buy-back of Equity
Shares in accordance with the requirements of section 68(2)(c) of the Act and based
on the latest audited financial statements for the year ended 31 March 2025. We
have initialed the Statement for identification purposes only.

Management's Responsibility for the Statement

3

The preparation of the Statement in accordance with the requirements of section
68(2)(c) of the Act and ensuring compliance with the SEBI Buy-back regulations is
the responsibility of the management of the Company, including the preparation and
maintenance of all accounting and other relevant supporting records and documents,
This responsibility includes the design, implementation and maintenance of internal
control relevant to the preparation and presentation of the Statement and applying
an appropriate basis of preparation; and making estimates that are reasonable in the
circumstances.

The Board of Directors is also responsible 1o make a full inquiry into the affairs and
prospects of the Company and to form an opinion on reasonable grounds that the
Company will be able to pay ils debts from the dale of Board meeting at which the
proposal for buy-back was approved; and will not be rendered insolvent within a
period of one year from the date of the Board meeting at which the proposal for buy-
back was approved by the Board of Directors of the Company or and in forming the
opinion, it has taken into account the liabilities (including prospective and contingent
liabllities) as if the Company were being wound up under the provisions of the Act or
the Insolvency and Bankruptcy Code 2016, Further, a declaration is reguired to be
signed by at least two directors of the Company in this respect in accordance with
the requirements of section 68 (6) of the Act and the SEBI buy-back reguiations.

Auditor's Responsibility

.

Pursuant to the requirements of the SEBI buy-back regulations, it is our responsibility
to provide reasonable assurance on whether;

we have inquired into the state of affairs of the Company in relation to the audited
financial statements for the year ended 31 March 2025,

the amount of permissible capital payment, as stated in the Statement, has been
properly determined considering the audited financial statements for the year ended
31 March 2025 in accordance with section 68{2)(c) of the Act;

whether the Board of Directors of the Company, in its meeting dated 12 March 2026,
has formed the opinion as specified in clause (x) of Schedule | to the SEBI Buy-back
regulations on reasocnable grounds and that the Company will not, having regard
to its state of affairs, be rendered insolvent within a period of one year from the
aforesaid date.

The audited financial statements, referred toin paragraph 5 above, have been audited
by us, on which we have issued unmodified audit opinion vide our report dated 06
May 2025. Our audit of these financial statements was conducted In accordance
with the Standards on Auditing specified under Section 143(10) of the Act and
other applicable authoritative pronouncements issued by the Institute of Chartered
Accountants of India (the 'ICAI"). Those Standards require that we plan and perform
the audit to obtain reasonable assurance aboutl whether the financial statements
are free of matenal misstatement. Such audit was not planned and performed in
connection with any transactions to identify matters that maybe of potential interest
to third parties.

We conducted our examination of the Statement in accordance with the 'Guidance
Note on Reports or Certificates for Special Purposes’ ('Guidance Note'), issued by
the ICAL The Guidance Nole requires that we comply with the ethical requirements
of the Code of Ethics issued by the |(CAL

We have complied with the relevant applicable requirements of the Standard on
Quality Control (SQC) 1, Quality Control for Firms that Perform Audits and Reviews
of Historical Financial Information, and Other Assurance and Related Services
Engagements, issued by the ICAI.

A reasonable assurance engagement involves performing procedures fo obtain
sufficient appropriate evidence an the matters mentioned in paragraph 5 above. The
procedures selected depend on the auditor's judgment, including the assassment
of the risks associated with the matters mentioned in paragraph 5 above. We have
performed the following procedures in relation to the matters mentioned in paragraph
S above:

inquired into the state of affairs of the Company in relation fo audited financial
statements for the year ended 31 March 2025;

Examined authorisation for Buy back from the Articles of Association of the Company;

Agread the balance of the Statement of Profit and Loss, Securities Premium Account
and General Reserve as at 31 March 2025 as disclosed in the Statement with the
audited financial statements;

Examined that all the shares for Buy-back are fully paid-up;

Examined that the amount of capital paymenl for the Buy-back as detailed in the
Statement s within the permissible limit computed in accordance with section 68(2)
{c) of the Act;

Inguirad if the Board of Directors of the Company, in its meeting held on 12 March
2026 has formed the opinion as specified in Clause (x) of Schedule | to the SEBI
Buy-back regulations on reasonable grounds and that the Company will not, having
regard to ils state of affairs, be rendered insolvenl within a period of one year from
the aforesaid date of the board meeting.

Examined minutes of the meetings of the Board of Directors;

Examined the Directors’ declarations for the purpose of Buy-back and solvency of
the Company;

Verified the arithmetical accuracy of the Statement; and

Obtained appropriate representations from the management of the Company.

Opinion

10.

Based on owur examination as above and the information, explanations and
representations provided to us by the management, in our opinion:

we have inguired into the state of affairs of the Company in relation to audited
financial statements for the year ended 31 March 2025,
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the amount of the permissible capital payment towards the proposed Buy-back of
Equity Shares as computed in the accompanying Statement, is properly detarmined
in accordance with the reguirements of section 68(2)c) of the Act based on the
audited financial information for the year ended 31 March 2025;

the Board of Directors of the Company, in its meeling held on 12 March 2026
has formed opinion as specified in clause (x) of Schedule | to the SEBI buy-back
regulations, on reasonable grounds and that the Company, having regard to its state
of affairs, will not be rendered insclvent within a period of one year from the aforesaid
date.

Restriction on distribution or use

11.

12.

Qur work was performed solely to assist you in meeting your responsibilities in
relation 10 your compliance with the provisions of section 68 and other applicable
provisions of the act and the SEBI buy-back regulalions, pursuant to the proposed
buy-back of Equity Shares. Our obligations in respect of this report are entirely
separate from, and our responsibility and liability is in no way changed by, any other
role we may have had as auditors of the Company or otherwise. Nothing in this
report. nor anything said or done in the course of or in connection with the services
that are the subject of this report, will extend any duly of care we may have in our
capacity as auditors of the Company.

This report is addressed to and provided to the Board of Directors of the Company
solely for the purpose of enabling it to comply with the aforesaid requirements and to
include this report, pursuant to the requirements of the SEBI Buy-back regulations,
{a} in the public announcement to be made to the shareholders of the Company,
(B) in the drafl letler of offer and the letter of offer 1o be filed with the Registrar
of Companies, Securities and Exchange Board of India, BSE Limiled and National
Stock Exchange of India Limited, as required by the SEBI Buy-back regulations,
the Central Depository Services (India) Limited, National Secunties Depository
Limited and (iii} for providing to the manager to the Buy-back, each for the purpose
of extinguishment of Equity Shares. Accordingly, this report may not be suitable for
any other purpose, and therefore, should not be used, referred to or distributed for
any other purpose or to any other party without our prior written consent. Accordingly,
we do not accept or assume any liability or any duty of care for any other purpose
for which or to any other person to whom this report is shown or into whose hands it
may come without our prior consent in writing.

For Walker Chandiok & Co LLP
Chartered Accountants
Firm Registration No.: 001076N/N500013

Sd/-

Madhu Sudan Malpani
Partner

Membership Mo, 517440
UDIN: 26517T440ERKINNZ595

Place: Gurugram

Date:

12 March, 2026

Annexure &

Statement of permissible capital payment as on 31 March 2025

Computation of amount of permissible capital paymentl towards Buyback of Equity
Shares in accordance with the sections 68 of the Companies Act, 2013 (‘the Act') and the
Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018 (‘the
SEBI buy-back regulations™), based on the latest audited financial statements for the year
ended 31 March 2025

Particulars Rs. in lakhs
A | Paid-up equity share capital and free reserves
i) | Paid-up equity share capital (663.99) Lakhs Equity Shares of 1,327.97
INR2 each fully paid-up)
i} | General reserve 4,180.20
jii) | Retained earmings 14,884.66
iv) | Securities Premium 1,405.60
Total of paid-up equity share capital and free reserves 21,798.44
(including securities premium)
B | Maximum permissible capital payment in accordance with Section 5,449.61
68(2)(c) of the Companias Act, 2013, as amended and Regulation
4{i) of the Securities and Exchange Board of India (Buy-Back of
Securities) Regulations, 2018 [25% of the total paid-up equity
share capital and free reserves (including securities premium)]
C | Proposed buy-back amount as per the Board of Directors in their 4,000.00
meeting held on 12 March 2026
Notes

The Aricles of Association of the Company authorize the above-mentioned Buyback
ransaction as per sections 68, 69 and 70 of the Act.

The balances of the securities premium account, general reserve and relained
earmnings as at 31 March 2025 as disclosed above are agreed with the audited
financial statements for the year ended 31 March 2025.

All the shares for Buy-back are fully paid up.

The Board of Directors of the Company, In its meeting held on 12 March 2026 has
formed the opinion as specified in the SEBI Buy-back regulations, on reasonable
grounds and that the Company will not, having regard to its state of affairs, be
rendered insolvent within a period of one year from the aforesaid date,

Yours sincerely,
For Jagsonpal Pharmaceuticals Limited

Sy

Nirav Niranjankumar Vora
(Chief Financial Officer)

Place: Gurugram

Date:

12 March 2026

Unguote

12.
12.1;

12.2,

12.3

12.4.

12.5.

12.6.

Record Date and Shareholder entitlement:

The Company has fixed Monday, May 4, 2026 as the Record Date ("Record
Date") for the purpose of detarmining the Buyback entittement and the names of
the Equity Shareholders, who will be eligible to participate in the Buyback,

In due course, Eligible Shareholders will receive a letter of offer in relation to
the Buyback (“Letter of Offer”) along with a tender offer form indicating the
entitlernent of the Eligible Shareholder for participating in the Buyback. Even if the
Eligible Shareholder does not receive the Letter of Offer along with a tender form,
the Eligible Shareholder may parficipate and tender sharas in the Buyback,

As required under the Buyback Regulations, the dispatch of the Letter of
Offer shall be through electronic mode only, within two (2) working days from
the Record Date and that if any shareholder requires a physical copy of the
Letter of Offer, a request has to be sent to the Company or Registrar to the
Buyback and the same shall be provided.

The Equity Shares proposed to be bought back by the Company shall be divided
into two categories; (i) reserved category for Small Shareholders as defined balow
and (if) the general category for all other Eligible Shareholders.

A "Small Shareholder” {as defined in Regulation 2{i)(n) of the Buyback Regulafions)
is a shareholder who holds Equity Shares having market value, on the basis of
closing price of shares on the Stock Exchanges, on which the highest trading
volume in respect of the Equity Shares as on the Record Date was recorded, is not
more than 200,000 (Rupees Two Lakh Only),

In accordance with Regulation & of the Buyback Regulations, 15% of the number
of Equity Shares which the Company proposes to buyback or the number of Equity
shares entitled as per the shareholding of Small Shareholders as on the Record
Date, whichever is higher, shall be reserved for the Small Shareholders as part of
thiz Buyback.

Based on the shareholding as on the Record Date, the Company will delermine
the entittement of each Eligible Shareholder to tender their Equity Shares in the
Buyback, This entittement for each Eligible Shareholder will be calculated based
on the number of Equity Shares held by the respective Eligible Shareholder as on
the Record Date and the ratio of Buyback applicable in the category to which such
Eligible Sharsholder belongs. The final number of Equily Shares the Company
will purchase from each Eligible Shareholder will be based on the total number
of Equity Shares tendered. The Company shall accept all the Equity Shares
validly tendered in the Buyback by Eligible Shareholders, subject to their Buyback
Entitlement as on the Record Date. Accordingly, the Company may not purchase
all of the Equity Shares lendered by the Eligible Shareholders in the Buyback.

In accordance with Regulation 9{ix) of the Buyback Regulations, in order to ensure
that the same shareholders with multiple demat accountsffolios do not receive a
higher entittement under the Small Shareholder Category, the Company will club
together the Equity Shares held by such shareholders with a common Permanent
Account Number (PAN ) for determining the category (Small Shareholder or General )
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and entittement under the Buyback. In case of joint shareholding. the Company will
club together the Equity Shares held in cases where the sequence of the PANS
of the joint shareholders is identical. In case of physical shareholders, where the
sequence of PANs is identical, the Company will club together the Equity Shares
held in such cases. Similarly, in case of physical shareholders where PAN is not
available, the Company will check the sequence of names of the joint holders and
club together the Equity Shares held in such cases where the sequence of name
of joint shareholders is identical. The shareholding of institutional investors like
mutual funds, pension funds/trusts, insurance companies etc.. with common PAN
will not be clubbed together for determining the category and will be considered
separately, where these Equity Shares are held for different schemes and have
a different demat account nomenclature based on information prepared by the
reqistrar and transfer agent (the “Registrar”) as per the shareholder records
received from the depositories.

After accepting the Equity Shares tendered on the basis of entittement, the Equity
Shares left to be bought back. if any, in one category shall first be accepted, in
proportion 1o the Equity Shares tendered over and above their entittermeant in
the offer by Eligible Shareholders in that category, and thereafter from Eligible
Shareholders who have tendered over and above their entitlement in the other
category.

The participation of the Eligible Shareholders in the Buyback is voluntary. Eligible
Shareholders may opt to paricipate, in part or in full, and receive cash in lieu of
the Equity Shares accepted under the Buyback, or they may opt not to participate.
Eligible Shareholders holding Equity Shares of the Company may also accepl a
part of their entittement. Eligible Shareholders also have the option of tendering
additional shares (over and above their entitternent) and participate in the shortfall
created due to non-participation of some other Eligible Shareholders, if any.

The maximum tender under the Buyback by any Eligible Shareholder should not
exceed the number of Equity Shares held by the Eligible Shareholder as on the
Record Date.

The Equity Shares lendered as per the entittement by Eligible Shareholders as well
as additional Equity Shares tendered, if any, will be accepted as per the procedure
laid down in Buyback Regulations. If the Buyback entitlement for any shareholder is
nat a round number, then the fractional entitiement shall be ignored for computation
of Buyback entittement to tender Equity Shares in the Buyback. The saettlement of
the tenders under the Buyback will be done using the "Mechanism for acguisition
of shares through the Stock Exchange pursuant to Tender-Offers under Takeovers,
Buy-Back and Delisting” notified by SEBI Circulars.

All Eligible Sharehoiders will be eligible to participate in the Buyback of the
Company.

Detailed instructions for participation in the Buyback (tender of Equity Shares in the
Buyback) as well as the relevant time table will be included in the Letter of Offer
which will be sent in due course to the Eligible Shareholders as on the Record
Date.

Process and Methodology to be Adopted for the Buyback:

The Buyback is open to all Eligible Shareholders/beneficial owners, ie., the
shareholders/beneficial owners who on the Record Date will be holding Equity
Shares either in physical form (“Physical Shares™) andlor in the dematenalized
form (“Demat Shares” ), Additionally, the Buyback shall, subject to applicable laws,
be facilitated by tendering of Equity Shares by the shareholders and seltlement
of the same, through the stock exchange mechanism as specified in the SEBI
Circulars,

The Buyback would be undertaken using the "Mechanism for acquisition of shares
through Stock Exchange” pursuant to the SEBI Circulars, and following the
procedure prescribed in the Companies Act and the Buyback Regulations, and as
may be determined by the Board (including the committes authorsed by the Board
to complete the formalities of the Buyback) and on such terms and conditions as
may be permitted by law from time to time.

For the implementation of the Buyback, the Company has appeinted Centrum
Broking Limited as the registered broker to the Company (“Company Broker”)
to facilitate the process of tendering of Equity Shares through the stock exchange
mechanism for the Buyback and through whom the purchases and settlements on
account of the Buyback would be made by the Company. The contact details of the
Company Broker are as follows:

Centrum Broking Limited

Level 9, Centrum House, CST Road,
Vidyanagari Marg, Kalina, Santacruz East,
Mumbai, Maharashtra 400098, India

Email: institutional. operations@centrum.co.in
Tel. No.: +022 42159008 / 92

Contact Person: Mr. Anand Mulik

Website: wiww.centrum co.in

SEBI Registration No. INZ000205331

CIN: UE7T120MH1994PLCOTE125

Separate acquisition window (*Acquisition Window") will be provided by the
Stock Exchanges to facilitate placing of sell orders by Eligible Shareholders who
wish to tender Equity Shares in the Buyback. The details of the Acquisition Window
will be specified by the Stock Exchanges from time to time.

For the purpose of this Buyback, BSE has been appointed as the "Designated
Stock Exchange”,

At the beginning of the tendering period, the order for buying Equity Shares shall
be placed by the Company through the Company Broker. During the tendering
period, the order for selling the Equity Shares will be placed in the Acquisition
Window by Eligible Shareholders through their respective stock brokers ("Seller
Member(s)"” or “Stock Broker(s)"” ) during normal trading hours of the secondary
market. The Seller Members can enter orders for dematerialized shares as well as
physical shares.

In the avent the Seller Member(s) iz not registered with BSE/NSE as a trading
memberistock broker, then that Eligible Shareholder can approach any BSE!
NSE, registeraed stock broker and can register themselves by using web based
Unique Client Code application (the “UCI online™) facility through that BSE/NSE
registered stock broker {after submitting all details as may be required by such
BSE/MNSE reqgistered stock broker in compliance with applicable law). In case
the Eligible Shareholders are unable to register using UWCI online facility through
any other BSE/NSE registered stock broker, then the Eligible Shareholder may
approach Company’s Broker to place their bids, subject to completion of 'know
your customer’ requirements as required by the Company’s Broker.

Eligible Shareholders will have to tender their Eguity Shares from the same
demat account in which they were holding such Equity Shares as on the Record
Date, and in case of multiple demat accounts, Eligible Shareholders are required
to tender the applications separately from each demat account. In case of any
changes in the demat account in which the Equity Shares were held as on Record
Date, such Eligible Shareholders should provide sufficient proof of the same
to the Registrar and such tendered Equity Shares may be accepted subject to
appropriate verification and validation by the Registrar.

Modification/cancellation of orders and multiple bids from a single Eligible
Sharehoider will only be allowed during the tendering period of the Buyback.
Multiple bids made by a single Eligible Shareholder for selling Equity Shares shall
be clubbed and considered as "one bid" for the purposes of acceptance.

Further, the Company will not accept Equity Shares tendered for Buyback which
ara under restraint order of the court/any other competent authority for transfer/
sale and /or title in respect of which is otherwise under dispute or where |oss
of share cerificates has been notified to the Company and the duplicate share
cartificates have not been issued either due to such request being under process
as per the provisions of law or otherwise.

In accordance with Regulation 24(v) of the Buyback Regulations, the Company
shall not buyback locked-in Equity Shares and non-transferable Equity Shares until
the pendency of the lock-in or until such Equity Shares become transferable. The
Company shall accept all the Equity Shares validly tendered in the Buyback by
Eligible Shareholders, on the basis of their Buyback Entittement as on the Record
Date,

roced I d by Eligi hareholder idin ity Sha n
Dematerialised form
Eligible Shareholders who desire to tender their Equity Shares in the electronic form
under the Buyback would have to do so through their respective stock broker(s) by

indicating to the concerned Seller Member, the details of Equity Shares they intend
to tender under the Buyback.

13.11.2 The Seller Member would be required to place an order/bid on behalf of the

Eligible Shareholder(s) who wish to tender Equity Shares in the Buyback using the
Acquisition Window of Stock Exchanges.

1311.3. The details of the settlement number under which the lien will be marked on the

Equity Shares tendered for the Buyback will be provided in a separale circular Lo
be issued by the Clearing Corporation.
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Shareholder for the shares tendered in tender offer. Details of shares marked as lien
in tha demat account of the Eligible Shareholder shall ba provided by the MNational
Securities Depository Limited and Central Depository Services (India) Limited
{“Depositories”) to Indian Clearing Corporafion Limited and National Securities
Clearing Corporation Limited (“Clearing Corporation”). In case, the shareholders
demat account is held with one Depository and Cleanng Member pool and Clearing
Corporation Account is held with other depository (“Inter Depository”™), shares
under lien shall be blockad in the shareholders demat account at source depository
during the tendering period. Inter depository tender offer (the “IDT™) instructions
ghall be initiated by the shareholders at source depository to Clearing Member/
Clearing Corporation account at target Depository. Source Depository shall block
the shareholder's securities {i.e,, transfers from free balance to blocked balance)
and send DT message to target Depository for confirming creation of lien, Details
of shares blocked in the shareholders demat account shall be provided by the
target Depasitory to the Clearing Corporation.

13115 For orders placed with respect to dematerialized Equity Shares, by clearing
members entities who have been allocated a custodian paricipant code by the
Clearing Corporation ("Custodian Participant™), early pay-in is mandatory prior
te confirmation of order by Custodian Participant. The Custodian Participant shall
either confirm or reject the orders no later than the closing of trading hours on the last
day of the lendering period. Thereafier, all unconfirmed arders shall be deemed 1o
be rejected. For all confirmed Custodian Participant orders, any order modification
by the concerned Selling Member shall revoke the custodian confirmation and the
revised order shall be sent to the custodian again for confirmation.

13.11.6. Upon placing the bid, the Seller Member shall provide a Transaction Registration
Slip (“TRS™) generated by the Stock Exchange's bidding system to the Eligible
Shareholder, The TRS will contain the details of order submitted such as Bid 1D
Mo., Application No., DOP 1D, Client 1D, number of Equity Shares tendered elc. In
case of non-receipt of the completed tender form and other documents, but lien
marked on Equity Shares and a valid bid in the Slock Exchange bidding system,
the bid by such Eligible Shareholder shall be deemed to have been accepted. Il
is clarified that in case of dematerialized Equily Shares, submission of the lender
form and TRS is not mandatory. After the receipt of the demat Equity Shares by the
Clearing Corporations and a valid bid in the exchange bidding system, the Buyback
shall be deemed lo have been accepted, for Eligible Shareholders holding Equity
Shares in demat form.

1311.7. The Eligible Shareholders will have to ensure that they keep the deposilory
participant (“DP") account active and unblocked to receive credit in case of retum
of Equity Shares due to rejection or due o prorated Buyback decided by the
Company. Further, Eligible Shareholders will have to ensure that they keep the
bank account attached with the DP account active and updated to receive credit
remitlance due lo acceptance of Buyback of shares by the Company. In the event
if any equity shares are tendered to Cleaning Corporation, excess dematerialized
equity shares or unaccepted dematerialized equity shares, If any, tendered by
the eligible shareholders would be returned to them by the respective Clearing
Corporation. If the securties transfer instruction is rejected in the depository
system, due to any issue then such secunties will be transferred to the Seller
Member's depository pool account for onward transfer to the eligible shareholder.
On the date of the settlement, in case of Custodian Participant orders, excess
dematerialized shares or unaccepted dematerialized shares, if any, will be returned
to the respective custodian depository pool account.

13.11.8. Eligible Shareholders who have tendered their demat shares in the buyback shall
also provide all relevant documents, which are necessary to ensure transferability
of the demal Equity Shares in respect of the tender form to be sent. Such
documents may include (but not be limited to): (i} duly attested power of attomey, if
any person other than the Eligible Shareholder has signed the tender form; (i) duly
attested death certificate and succession certificate/ legal heirship certificate, in
case any Eligible Shareholder is deceased, or court approved scheme of merger/
amalgamation for a company; and (iii) in case of companies, the necessary certified
corporate authorizations (including board and/ or general meeting resolutions).

1312

In accordance with SEBI Circular No. SEBIYHO/CFD/ICMD1/CIR/P/2020/144 dated

July 31, 2020, Eligible Shareholders holding Equity Shares in physical form can
participate in the Buyback. The procedure is as below:

13.12.1.Eligible Shareholders who are holding Equity Shares in physical form and intend
to participate in the Buyback will be required to approach their respective Seller
Member(s) along with the complete sel of documents for verification procedures
to be carried oul. Such documents include (i) the lender form duly signed (by all
Shareholders in case shares are in joinl names) in the same order in which they hold
the shares, (il} original Equity Share certificate{s), (iil) valid share transfer form(s)
|.e. Farm SH-4 duly filled and signed by the transferors {i.e. by all registered Efigible
Shareholders In same order and as per the specimen signatures registered with
the Company) and duly wilnessed at the appropriate place authorizing the transfer
in favour of the Company, (iv) self-altested copy of the Eligible Shareholder’s PAN
Card, (v) any other relevant documents such as, but not limited to, duly attested
power of attorney, corporate authorization (including board resclution/specimen
signature), notarized copy of death certificate and succession cerfificate or
probated will, if the original Eligible Shareholder has deceased, selc., as applicable.
In addition, if the address of the Eligible Shareholder has undergone a change from
the address registered in the Register of Members of the Company, the Eligible
Shareholder would be required to submit a self-attested copy of address proof
consisting of any one of the following documents: valid Aadhar card, voter identity
card or passport.

13.12.2. Based on the aforesaid documents, the Seller Member shall place the bid on
behalf of Eligible Shareholders holding Equity Shares in physical form and
intend to tender Equity Shares in the Buyback using the Acquisition Window of
Stock Exchanges. Upon piacing the bid, the Seller Member shall provide a TRS
generated by the Exchange Bidding System to the Eligible Sharehclder, The TRS
will contain the details of order submitted like folio number, Equity Share certificate
number, distinctive number, number of Equity Shares tendered, efc.

1312.3. The Seller Member/Eligible Shareholder is required to deliver the orginal Equity
Share certificate(s) and documents (as mentioned in Paragraph 13.12.1 above)
along with TRS either by registered post or courier or hand delivery to Registrar
to the Buyback, at its office provided in Paragraph 16 below, within 2 (two) days of
bidding by Seller Member and the same should reach not later than the buyback
closing date. The envelope should be super-scribed as “Jagsonpal - Buyback
Offer 2026".

13.124. Eligible Shareholders holding physical Equity Shares should note that physical
Equity Shares will not be accepted unless the complete set of documents is
submitted. Acceptance of the physical Equity Shares for Buyback by the Company
shall be subject to verification as per the Buyback Regulations and any further
directions issued in this regard. The Registrar to the Buyback will verify such bids
based on the documents submitted on a daily basis and till such time BSE/NSE
shall display such bids as ‘unconfirmed physical bids'. Once the Registrar fo the
Buyback confirms the bids it will be treated as 'Confirmed Bids'

13125.In case any Eligible Shareholder has submitted Equity Shares in physical form
for dematerialization, such Equity Shareholders should ensure that the process of
getting the Equity Shares dematerialized is completed well in time so that they can
participate in the Buyback before Buyback Closing Date.

13.13. The Buyback from the Eligible Shareholders who are residents outside India
including foreign corporate bodies, foreign portfolio investors, non-resident Indians,
members of foreign nalionality, if any, shall be subject to the Foreign Exchange
Management Act, 1989 and rules and regulations framed thereunder, if any. Income
Tax Act, 1961 and rules and regulations framed thereunder, as applicable, and also
subject to the receipt/provision by such Eligible Shareholders of such approvals,
if and to the extent necessary or required from concerned authorities including,
but not limited to, approvals from the Reserve Bank of India under the Foreign
Exchange Management Act, 1999 and rules and regulations framed thereunder, if
any.

13.14. The reporting requirements far non-resident shareholders under Reserve Bank
of India, Foreign Exchange Management Act, 1999, as amended and any other
rules, regulations, guidelines, for remittance of funds, shall be made by the Eligible
Shareholders and/or the Eligible Shareholder's Broker through which the Eligible
Sharehelder places the bid.

13.15. Madification/canceliation of orders will only be allowed during the tendering period
of the Buyback.

13.16. The cumulative guantity of Equity Shares tendered shall b2 made available on
the website of the Slock Exchanges (BSE's website: www bseindia,.com; NSE's
website: www.nseindia.com) throughout the trading session and will be updated at
specific intervals during the tendernng period.

14, Method of Settlement

14.1. Upon finalization of the basis of acceptance as per Buyback Regulations:

14.1.1. The settiament of trade(s) shall be carmied out in the manner similar to settlement
of trade(s) in the secondary market.

14.1.2. The Company will pay the consideration to the Company Broker who will transfer
the consideration pertaining fo the Buyback to the Clearing Corporation's Bank
account as per the prescribed schedule. For Equity Shares accepted under the
Buyback, the Clearing Corporation will make direct funds pay-out to the respective
Eligible Shareholders. If any Eligible Shareholder's bank account details are not

R
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Managing Director

Shareholders will be transferred to the concemed Seller Member for onward
transfer to such Eligible Shareholder,

14.1.3. Details in respect of shareholder's entitement for Tender Offer process will ba

provided to the Clearing Corporation by the Company or Registrar to the Buyback.
On raceipt of the same, Clearing Corporations will cancel the excess or unaccepted
blocked shares in the demat account of the shareholder. On settlement date. all
blocked sharas mentioned in the accepted bid will be transferred to the Clearing
Corporations.

In case the demat account of the Shareholders is held with one depository and the
Clearing Member pool/Clearing Corporation account is held with another depository,
the Clearing Corporation that holds the Clearing Member pool and Clearing
Corporation account of the Shareholder will cancel the excess or unaccepted
shares in the depository that holds the demat account. Source depository will not
be able to release the lien without a release of IDT message from target depository.
Further, release of IDT message shall be sent by target depository either based
on cancellation request received from Clearing Corporations or automatically
generated after matching with bid accepted details as received from the Company
or the Registrar to the Buyback. Post receiving the IDT message from target
depository, source Depository will cancel/release excess or unaccepted blocked
shares in the demal account of the shareholder. Post complefion of tendering
period and receiving the requisite details viz., demat account details and accepted
bid quantity, source depository shall debit the securities as per the communication/
message received from target depository to the extent of accepted bid shares
from shareholder’s demat account and credit it to Clearing Corporation settlement
account in target Depository on settlement date.

In refation to the physical Equity Shares:

If physical Equity Shares tendered by Eligible Shareholders are not accepted, the
share certificate would be returned to such Eligible Shareholders by registered post
or by ordinary post or couner at the Eligible Shareholders' sole risk. Tha Company
also encourages Eligible Shareholders holding physical shares fo dematenalize
their physical shares

If however, only a portion of the physical shares held by an Eligible Shareholder
is accepted in the Buyback, then the Company is authonsed to split the share
cerificate and issue a Letter of Confirmation ("LOC") in accordance with SEBI
Circular No. SEBI/IHO/MIRSD/MIRSD_RTAMB/P/ CIR/2022/8 dated January 25,
2022 with respect to the new consolidated share certificate for the unaccepted
Equity Shares tendered in the Buyback. The LOC shall be dispatched to the
address registered with the Registrar and Transfer Agent ("RTA"). The RTA shall
retain the onginal share cerificate and deface the certincate with a stamp “Letter
of Confirmation Issued” on the face/ reverse of the certificate to the extent of the
excess physical shares, The LOC shall be valid for a period of 120 days from
the date of its issuance, within which the Equity Shareholder shall be required
to make a request to their depository paricipant for dematerializing the physical
Equity Shares. In case the Equity Shareholder fails to submit the demat reguiest
within the aforementioned period, the RTA shall credit the physical Equity Shares
to a separate demat account of the Company openad for the said purpose.

14.1.6, The Equity Shares bought back in the dematerialized form would be transferred

directly to the escrow account of the Company (“Company Demat Escrow
Account”) provided it is indicated by the Company's Broker or it will ba transferred
by the Company's Broker to the Company Demat Escrow Account on receipt
of the Equity Shares from the clearing and settlement mechanism of the Stock
Exchanges.

14.1.7. The Seller Member would issue a confract note for the Equity Shares accepted

under the Buyback. The Company's Broker would also issue a confract note to the
Company for the Equity Shares accepted under the Buyback.

Equity Shareholders who intend to participate in the Buyback should consult
their respective Seller Member for payment to them of any cost, applicable taxes,
charges and expenses (including brokerage) that may be levied by the Seller
Member upon the selling Eligible Shareholder for tendering Equity Shares in the
Buyback (secondary market transaction). The Buyback consideration received by
the seliing Eligible Shareholders, in respect of accepted Equity Shares, could be
net of such costs, charges and expenses (including brokerage) besides baing net
of tax deducted by the Company, as applicable. The Manager to the Buyback and
the Company accept no responsibility to bear or pay any addifional cost, applicable
taxes, charges and expenses (including brokerage) incurrad solely by the Eligible
shareholders,

14.1.9. The Equity Shares lying to the credit of the Company Escrow Account and the

Equity Shares bought back and accepted in physical form will be extinguished in

the manner and following the procedure prescribed in the Buyback Regulations.
mplianc ar:

The Company has designated Mr. Pratham Rawal as the Compliance Officer for

the Buyback:

Pratham Rawal

Company Secretary and Compliance Officer

Membership No. ASES1T

Corporate Office: Plot No. 412-415, Nimai Tower,

ard Floor, Phase-1V, Udyog Vihar,

Sector-18, Gurugram -122015, Haryana (India)

Tel. No.: +91 124 4406710,

Email : info@jagsonpal.com

Website ;| www.jagsonpal.com

In case of any clarfications or to address investor grievance, the Eligible

Shareholders may contact the Compliance Officer, on all working days. from

Monday to Friday between 11 am (15T) to 5 pm (15T}, at the above mentioned
address.

Begistrar to Buvback:

ANVTAR

MCS Share Transfer Agent Ltd

179-180, 3rd Floor DSIDC Shed , Okhla Industrial Area,
Phase-l, New Delhi, Delhi -110020

Tel No.: 011 - 41406148 / 41406151

Email : admin@mcsregistrars.com

Website : www.mesregistrars.com

Contact Person: Mr. Amar Jit

SEBI Registration Number: INROQODO4108

Corporate ldentity Number: U671200WEB2011PLC165872

In case of any guenes, Eligible Shareholders may also contact the Registrar to the
Buyback, on all working days, from Monday to Friday between 11:00 am (IST) to
5:00 pm (15T}, at the above mentioned address,

CENTRUM

Centrum Broking Limited

{as successor to the Merchant Banking Business of Centrum Capital Limited)
Level 9, Centrum House, CST Road, Vidyanagari Marg,
Kalina, Santacruz (E), Mumbai 400098, India

Tel: +81 22 42159224 [ 9816

Fax: +91 22 4215 9444

E-mail: jpl.buybackf@centrum. co.in

Website: www centrumbroking.com

Contact Person: Mz, Pooja Sanghvi / Mr. Tarun Parmani
SEBI Registration No.: INMOOOO13420

Validity Period of registration: Permanenl

CIN: UG7120MH1994PLCOTB125

As per Regulation 24(i)a) of the Buyback Regulations, the Board accepts full
and final responsibility for the information contained in this Public Announcement
and confirms that this Public Announcement contains true, factual and material
information and does not contain any misieading information.

For and on behalf of the Board of Directors of Jagsonpal Pharmaceuticals Limited

Sdl- sd/- Sdi-
Manish Gupta Prithipal Singh Kochhar Pratham Rawal

Mon- Executive Director Company Secretary &
Compliance Officer

DIN: 08805265 DIN: 01052194 Membership No, AS8517

e e e e e e o o o

available or if the fund transfer instruction is rejected by the Reserve Bank of India | Date : April 28, 2026
or relevant bank, due to any reasons, then the amount payable to the Eligible ! Place : Gurugram

e e e e e e e e e e e e e e

13.11.4. The lien shall be marked by the Seller Member in the demat account of the Eligible
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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF EQUITY SHARES OF JAGSONPAL PHARMACEUTICALS LIMITED FOR THE BUYBACK OF EQUITY SHARES THROUGH THE
TENDER OFFER ROUTE USING THE STOCK EXCHANGE MECHANISM AS PRESCRIBED UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED

This Public

{“Public

the Buyback (as defined below) of Equity Shares (as defined below) of Jagsonpal |
Pharmaceuticals Limited (the “Company”) through the tender offer process |
using the stock exchange mechanism in accordance with SEBI Girculars (as |
defined below), pursuant to Regulation 7(i) and other applicable provisions of the
Securitios and Exchange Board of India (Buy-Back of Securities) Regulations, 2018,

as amended (i
time) (the “Buyback Regulations”) along

any statutory or from time to
the requisite disclosures as specified

in Schedule Il read with Schedule | of the Buyback Regulations,

Certain figures contained in this Public Announcement have bieen subject o rounding-
off adjustments. All decimals have been rounded off to 2 (two) decimal paints. In certain |
Instances, (i) the sum or percentage change of such numbers may not confirm exactly to
the total figure given; and (Ii} the sum of the numbers in a column row in certain tables may )
not canfirm exaotly to the total figure given for that column or row:

OFFER TO BUYBACK UP TO 16,00,000 (SIXTEEN LAKHS) FULLY PAID-UP EQUITY |
SHARES OF FACE VALUE OF 2 (RUPEES TWO ONLY) EACH OF THE COMPANY |
FROM THE EQUITY SHAREHOLDERS/ BENEFICIAL OWNERS OF EQUITY SHARES |

") is being made in relation to |

A

AS ON THE RECORD DATE, ON A PROPORTIONATE BASIS THROUGH TENDER |
OFFER ROUTE USING STOCK EXCHANGE MECHANISM AT A PRICE OF %250 |
(RUPEES TWO HUNDRED AND FIFTY ONLY) (“BUYBACK OFFER PRICE" OR
UBUYBACK PRICE") PAYABLE IN CASH FOR AN AGGREGATE CONSIDERATION OF |
UP TO 240,00,00,000 (RUPEES FORTY CRORES ONLY).

B
1.1

o

=

Details of the Buyback Offer and Buyback Price:

"

The Board of Directors of the Company (‘Board’ which expression shall include any |
committee constituted and autharised by the Board to exercise its powers related to |
the buyback l.¢., the Buyback Commitiee) at its meeting held on March 12, 2026 had |
approved the buyback af up ta 16,80,000 (Sixtaen Lakhs) fully paid-up equity shares |

of face value of T2 (Rupees Two only) each (‘Equity Shares”), representing 2.39% |

of total number of Equity Shares in the total paid-up Equity Share capital of the

Company, ata price of 250 (Rupees Two Hundred and Fifty only) per Equity Share |

(the "Buyback Offer Price”), payable in cash, for an agaregate consideration of up |

10 40,00,00,000 (Rupees Forty Crares only) (*Buyback Offer Size”) representing

18,35% of the aggregate of the Company’s paid-up Equity Share capital and free |

reserves as per the latest financial statements for the financial year ended March 31, |
2025 (being the latest audited financial information available as on the date of the |

Board Meeting recommending the proposal for the Buyback), from the shareholders!
beneficial owners of the Equilty Shares of the Company. as on the record date,
{“Record Date’

Regulations (“Buyback”). The Buyback Offer Size and Buyback Offer Price does

not include any expenses incurred or to be incurred for the Buyback viz. brokerage |
turnover charges, applicable laxes such as Buyback lax, securities |
transaction tax, goods and services tax (if any), stamp duty, printing and dispatch |
any, fling fees payable to the Securilies and Exchange Board of India |

cost, fees,

eXpenses

. Monday, May 4, 2026 on proportionate basis through the fender |
offer raute using stock exchange mechanism as prescribed under the Buyback |

{“SEBI") any other appropriate authorities, stock exchange charges, advisorflegal |

fass, public announcement publicaion expanses and other incidental and related |

expenses and charges (“Transaction Costs”). The Buyback is subject to receipt
of approvals, permissions and sanctions of statutory, regulatory or governmental
authorities as may be required under applicable laws including but not limited ta
SEBI, BSE Limited (the "BSE’) and National Stock Exchange of India Limited (the
“NSE" together with BSE, the “Stock Exchanges”) where the Equity Shares of the
Company are listed.

The Buyback is more than 10% of the total paid-up Equity Share Capital and Free |

Reserves of the Company as per the latest financial statements for the financial |
year ended March 31, 2025 (being the latest audited financial information available |

as on the date of the Board Meeting recommending the proposal for the Buyback).

Accordingly. the Company had sought appraval of its shareholiders for the Buyback, |
by way of spacial resolutian through the postal ballat notice dated March 12, 2026 |

{‘Postal Ballot Notice"), in accordance with section 68(2)(b} of the Companies |
Acl, 2013 as amended (“Companies Act”} and Regulation 5(i)(b) of the Buyback |
Regulations. The shareholders of the Company approved the Buyback, by way ofa |
special resolulion, through a postal ballol by remole e-voling on April 24, 2026, and |

the results of which were announced on April 27, 2026.

up equity capital and free reserves as per the latest financial statements for the
financial year ended March 31, 2025 (being the latest audited financial information

available as on the date of the Board Meeting recommending the proposal for the |
Buyback), which is less than 25% of the aggregate of the total paid-up Equity Share

. The Buyback Offer Size represents 18.35% of the aggregate of the Company's paid- |

capital and free reserves of the Company in accordance with Regulation 4() read |

with provision to Regulation 5(1)(b) of the Buyback Regulations.

The Buyback is pursuant to Arficle 15 of Part A read with Article 184 of Part B of the |

Articles of Association of the Company and the provisions of Sections 88, 69, 70
110 and 178 and all other applicable provisions, if any, of the Companies Act, the
Companies (Share Capital and Debentures) Rules, 2014 to the extant applicable.

and in eompliance with Buyback Regulations, including any amendments, statutory |

| 1A

modifications or re-enactments for the time being in force. and subject to such other |

approvals, permissions and sanctions as may be necessary and subject to such |

conditions and modifications, if any.

w

In terms of Regulation Sivia) of the Buyback Reguiations, the Board or Buyback |

Committee, may till 1 (one) warking day prior to the Record Date, increase the

Buyback Offer Price and decrease the number of Equity Shares propesed fo be |

‘bought back, such that there is no change In the Buyback Offer Size.
In terms of the Buyback Regulations, under the tender offer route, the promoters,

jpromoter group and persons in control of the Company have an option ta participate |
in the Buyback, Accordingly. all the promoters. promoter group and persons in

w
i

control vide their letters dated March 11, 2026 and April 27, 2026 have expressed |

their intention not to participate in the Buyback

Pursuant fo the proposed Buyback and depending on the response to the Buyback, |
the woting rights of the members of the promoter and promoter group and person |

acting in concert in the Company may increase fram their existing Sharehalding
in the total Equity Share capital and voling rights of the Cormpany. The Company

confirms that after the completion of the Buyback, the non-prometer sharefolding of |

w
P
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the Company shall not ba below the minimum level required as per Regulation 38 |
of the Securities and Exchange Board of India (Listing Obligations and Disciosure |

Requirements) Regulations, 2015, as amended. Any change in voting rights of |

the promater and promoter group and parson acting in concert of the Company |

pursuant ta completion of the Buyback will not result in any change In control over
the Company,

The Equity Shares are listed on the Stock Exchanges. The Equity Shares shall |
e bought back on a praportionate basis from all the equity shareholders of the |
Company as on the Record Date (“Eligible Shareholders”) through the tender |

offer raute, as prescribed under Reguiation 4(iv)(a) of the Buyback Reguiations,
and subject to applicable laws and SEBI Ciroulars. Please refer 1o Paragraph 12

below for details regarding the Record Date and share entiliement for tendering in |

the Buyback.

The Buyback shall be, subject to applicable laws, implementad by tendering
of Equity Shares by Eligible Shareholders and settlement of the same through

=

b
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the Stack Exchange mechanism as specified by the SEBI in iis dircular bearing |
reference number CIR/CFD/POLICYCELLI1/2015 dated April 13, 2015 read with

the circular bearing reference number CFD/DCR2/CIR/P/2016/131 dated December

9. 2016, circular bearing reference number SEBIHO/CFDIDCR IINCIR/P/2021/615 |

dated August 13, 2021 and circular bearing reference number SEBVHO/CFD! |
PoD-2/P/CIR/2023/35 dated March 8, 2023, as amended fram time lo time (“SEBI |

Circulars™), In this regard, the Company will request BSE to provide a separate

acquisition window to facilitate placing of se!l orders by the Eligible Sharehalders who |

wish to tender Equd
is appointed as the

Shares in the Buyback. For the purposes of the Buyback, BSE
stock exchange (“Desi Stock

[ 43.

(a)

Once the Buyback Is concluded, all Equily Shares purchased by the Company n the |

Buyback will be extinguished in terms of the Buyback Regulations.

o0 @

. The Buyback from the Eligible Shareholders who are residents outside India

. A Copy of this Public Announcement is available on the website of the Company at

. The Buyback Size does not include any expenses or Transaction Costs incurred or

1.10. Participation in the Buyback by Eligible Shareholders will triager capital gain taxation |

In India and in their country of residence. The transaction of Buyback would also
be chargeable lo securities transaction tax (*STT') in India. In due course, Eligible
Shareholders will receive a latter of offer, which will contain a more detafled note
on taxation. However, in the view of the I d nature of tax

Eligible: Sharcholders are advised to consult their own legal, financial and Oﬂx
advisors for the applicable tax implications prior to participating in the Buyback

Including non-resident Indians, foreign nationals, foreign corporale bodies (including |
erstwhile overseas corporate bodies), foreign institutional investors/ foreign portfolio |
Investors, shall be subject to such approvals, if any and 1o the extent necessary or |
required from the concemed autherities including approvals from the Reserve Bank |
of India (“RBI"} under the Foreign Exchange Management Act, 1898, as amended
(“FEMA") and the rules and regulations framed thereunder, Income Tax Act, 1961
and the rules framed thereunder and that such approvals shall be required to be |
taken by such non-resident shareholders

0 , website of the Manager to the Buyback at www. centrumbroking,
com. website of the Registrar to the Buyback at www mcsregistrars com, website
of the SEBI al www sebigovin and the website of the Stock Exchanges al www,
bseindia.com and www.nseindia.com respectively, during the period of the Buyback.

ity! Obiective of the B :

The Board at its meeting held on March 12, 2026 considered the accumulated free |
reserves as well as the cash liquidity reflected in the last audited financial statements
as an March 31, 2025 and considering Ihese, the Board decided to allbcate up 1o
#40,00,00,000 (Rupees Forty Crores only) excluding the Transaction Casts for
disiributing to the sharahoiders holding Equity Shares of the Company through the
Buyback. The proposed Buyback will not in any manner impair the ability of the
Company to pursue growth opportunities or meet its cash requirements for business
operations.

The Company has been consistently generating strong cash flows and is a debt free |
enlity. The proposed Buyback proposal is in line with the Company's capital allocation
practices of retuming excess cash to sharehoiders, thereby increasing shareholder
value in the longer term, and improving the Return on Equity. The Gompany believes
that the Buyback is being undertaken by the Company after taking into account the
operational and strategic cash requirements of the Company in the medium term and
for returning surplus funds o the shareholders in an effective and efficlent manner
The Buyback Is being undertaken, inter alia. for the following objects:

The Buyback will help the Company to retum surplus cash fo its shareholders
helding Equity Shares broadly in praportion to their shareholding, thereby, enhancing
the overall return to shareholders;

The Company has generated over T197 crores in free cash (before taxes, dividends,
and acquisitions) during the period from Financial Year 2023 to Financial Year 2025.
Of this, 126 crores were distribuled as dividends, 194 crores were deployed loward |
acquisitions, and the remaining 377 crores have been retained by the Company to
stipport future growth Initiatives. {

The Company operates an asset-ight business model, which requires negfigibla
capital commitment to scale-up

As of March 31, 2026, the Gompany has free cash of T191 crores, oul of which |
%45 crores were generated during the period from April 1, 2025 to March 31, 202
refiacting continuing robust free cash generation.

With the recent regulatory changes allowing M&A funding by barks, the Company |
Intends to use blénd of equity and debt for any inorganic growth opportunity, for
superior capital efiiciency and sharenolders returns.

The proposed Buyback shall lead fo ~400 bps improvement in ROCE

The Buyback, which is being implemented through the fender offer route as prescribed |
under the Buyback Regulations. would involve a reservation of up to 15% of the
Equiy Shares. which the Company proposes ta buyback, for small shareholders
or the actual number of Equity Shares enfitled as per the sharehalding of small
shareholders on the Record Date, whichever is higher. The Company befieves that
this reservation for small shareholders would benefit a significant number of th
Company's public shareholders, who would be classified as "Small Shareholders’

The Buyback is generally expected to improve return on equity thraugh distribution |
of cash and Improve sarnings per share by reduction in the equily base of the
Company, thereby leading to long-lerm increase in shareholders’ value; and

The Buyback gives an option to the Eligible Shareholders to either -

participate in the Buyback and receive cash in lieu of their Equity Shares which are |
acceptad under the Buyback, or

not ta participate in the Buyback and get a resultant increase in their percentage |
shareholding in the Company post the Buyback, without additional investment

1 quired under i back, its percentag he total pa
p Equity Share capital and free reserves and source of funds from which the

The Company proposes to Buyback up to 16.00,000 (Sixteen Lakhs) fully paid-
up Equity Shares of face value of 72/- (Rupees Two only) each aggregate up to
740,00,00,000 (Rupeas Forty Crores only), which represents 1B.35% of the
aggregale of the fully paid-up Equity Share capital and free reserves as per the lalest
audited financial statements of the Company as on March 31, 2025 (being the latest
audited financial statements available as on the Board Meeting Date), which is within
the prescribed limit of 25% in accordance with Regulation 4(i) read with provision to
Regulation 5(i){b) of the Buyback Regulations

to be incurred for the Buyback.
The funds for the implementation of the proposed Buyback will be sourced out of
the free reserves of the Company and accumulated profits of the Company and any |
other source as may be permitted by the Buyback Regulations or the Companies
Act,
The Company shall transfer from its free reserves or securilies premium account
andior such sources as may be permitied by law, a sum equal to the nominal value
of the Equity Shares bought back through the Buyback to the Capital Redemption
Reserve account and the details of such transfer shall be disclosed in its subsequent |
audited balance sheet. The Company has neither raised nor does it intend to raise
debt in connection with the Buyback. The Company canfirms that as required under
Section 68(2)(d) of the Acl, the ralio of the aggregale of secured and unsecured |
debts owed by the Company shall ba not more than twice the paid-up Equity Shara |
capital and Free Reserves after the Buyback and that it has got sufficient source to |
pay-off the consideration towards the Buyback and would not borrow funds for the |
said purpose

e Buyback Of

rice an: Basis of Arriving at the Buyback Of

The Equity Shares of the Company are proposed to be bought back at a price of
1250 (Rupees Two Hundred and Fifty only) per Equity Share.

The Buyback Offer Price has been arrived at the mesling of the Board on March
12, 2026, after considering various factors including, but not fimited to the trends
in the volume weighted average prices and closing price of the Equity Shares on |
BSE Limited ("BSE") and National Stock Exchange of India Limited (“NSE", and
together with BSE, the “Stock Exchanges’) i.e. the stock exchanges where the
Equity Shares are listed, the net worth of the Company, price earnings ratio, impact
on other financial parameters and the possible impact of Buyback on the earnings
per Equity Share.

The Buyback Price represents:

Premium of 41.02% and 39.58% over the volume weighted average market prica |
(“VWAP") of the Equily Shares on BSE and NSE respeclivaly, during the three
months preceding March 9, 2026, being the dale when intimation for considering
and approving the proposed Buyback Offer at the Board Meeting was sent to the

Stock Exchanges (“Intimation Date”). The VWAP for the period was T177.28 and
£179.11 on the BSE and NSE respectively.

Premium of 48.07% and 48.67% over the VWAP of the Equity Shares on BSE and
NSE respectively, for two weeks preceding the Inlimation Date. The VWAP for the
period was 2168.84 and 2168.16 on the BSE and NSE respectively.

Premium of 43.55% and 44.23% over the closing price of the Equity Shares on BSE
and NSE, respectively, on March 6, 2026, being one working day preceding the
Intimation Date, The closing market price of the Equity Shares as on March 5, 2026
being a ane working day preceding the Intimation Date was 717415 and 717334 on
the BSE and NSE respectively.

Prammium of 38,74% and 39.48% over the closing price of the Equity Shares on BSE
and NSE, respectively, on March 11, 2026, being one working day preceding the
Board Meeting Day which approved the proposed Buyback. The closing market price
of the Equity Shares as on March 11, 2026, being ane working day prior to the Board
Meeting Date was 1178.90 and 3179.24 on the BSE and NSE respactively.

In accordance with Regulation 5{via} of the SEBI Buyback Regulations, the Board/
Buyback Commitiee may increase the maximum Buyback Offer Price and decrease
the number of Equity Shares proposed to be bought back provided that there is no
change in the Buyback Size, till 1 (one) working day prior ta the record date fixed for
the purpose of Buyback

Maximum number of Equity Shares that the Company proposes to Buyback:
Al Buyback Price and Buyback Size, the indicalive maximum Buyback shares that
can be bought back would be 18,00,000 (Sixteen Lakhe) fully paid-up Equity Shares,
rapresenting 2 39% and 2.41% of the total number of outstanding Equity Shares of
the Company as on March 12, 2026, the date of Board Meeting and as on March
31, 2025, respectively. However, the actual bought back Equity Shares may be less
than the Indicative Maximum Buyback Shares, if the Buyback price fixed by the
Board/Buyback Commitiae is mare than the Maximum Buyback Price, subject to
the number of Equity Shares bought back shall not exceed 25% of the tatal number
of Equity Shares n the total paid-up Equity Shara capital of the Company and the
amount ulilized shall not excesd Maximum Buyback Size. The Buyback is proposed
1o be completed within 12 (twelve) manths of the date of the special resolution
approving the proposed Buyback

Method to be adopted for Buyback:

The Buyback is open to an eligible shareholdersibeneficial owners of the Company
holding Equity Shares either in physical andior dematerialized form, as on the
Record Date,

The Buyback shall be on proportionate basis through the tender offer route using
stack exchange mechanism as prescrived under the Buyback Regulations. In this
ragard, the Company will request the BSE andior the NSE 1o provide the acquisition
window of facilitating tendering of the Equity Shares under the Buyback. For the
purposes of this Buyback, BSE will be the designated stock exchange
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Aggregate sharenolding of the (i) promoters and members of the promoler group
(“Promoter and Promoter Group”) and persons who are in control of the
Gompany, (i) Directors/Designated PartnersiTrustees of the: companiesflimited
liability parinerships (LLP'sptrusts which are part of the Promoter and Promoter
Group, and (iv) Diractors and Key Managerial Personnel of the Company, as on this
Public Announcement date, are as follows.

Aggregate shareholding of the Promater and Promater Group and persons who are
in control of the Company are as follows

Sr. Name*® Category | No. of % of
No. ignati Equity i
Shares
held in the
Company.
1 | Rajpal Singh Kochhar Promoler 30.30,400 4.51%
2 | Aresko Progressive Private | Promoter 1,33,35,635 19.86%
Limited
(Trustee of  Aresko
Progressive Trust, a in the
capacily of rapresentative
partner of J&P Investments
Paytnership)
3 | Infinity Portfolio Holdings Promater 57,17,950 B.52%
Group
4 | Infinity Capital Promoter 1.18.88,250 17.71%
(Formerly Infinity Holdings | Group
Sldecart)
5 | infinity Hoidings Promoter 1,10,32,550 16.43%
Group
6 | Prithipal Singh Kochhar Promoter 2.69,675 0.40%
Group
7 | Inderpal Singh Kachhar Promater 1,83.750 027%
Group
Total 4.54,58,210 67.70%

“In addition to above other Promoter Group members i e., infinify Consumer Hoidings,
Ishpinder Kaur Koohhar, Rakshit Organisational Operations and Transformations
Pvt. Lid., Aresko Life Sciences Private Limited, Aresko Restauranis Private Limited,
Aresko Services Limited, Aresko Family Private Limited, Aresko Realtors: Private
Limited, Sewara Buildtech Private Limited, Naari Pharma Private Limited, | K.
Enterprisas Private Limited, Alga Hospitality Private Limited, Aresko Estates Private
Limfted, Bagri Fort Resorts Private Limited, Mahar Palace Hotel & Spa Pwi. Lid,
Kilar Tatarpur Hotels Private Limited, Suvinys Developers Private Ltd, Jaswant Singh
Koehhar Foundation, RPSK Partners LLP, Sewara Partrers LLP, Aresio Associales
LLP, Aresko Pharma LLP, Aresko Global LLP, Sewara Reaitsch LLP, RPSK Strategic
LLE ¥ Johnson LLP Aresko Management LLP. Aresko Properties LLP. Sewara
Management LLF. RPSK Realtech LLF. Aresko Progressive Trust (Represented by
Trustee, Aresko Progressive Pvt. Ltd), Aresko Family Trust, Aresko Realtors Trust,
Sewara Buidtech Trust, Aresko Progressive Put. Ltd. do not hold any Equity Shares
of the Gompany as on the date of this Public Announcernent.

Aggregate shareholding of the DirectorsiDesignated PartnersiTrustees of the
companiesflimited liability partnerships (LLP’s)trusts which are part of the Promoter
and Promoter Group (ather than those included in point 7.1.2 above);

Excepl as stated below and other than those included in point 7.1.a above, none
of DirectorsiDesignated Partners/Trustees of the companiesiimited liability
partnerships (LLP'sjtrusts which are part of the Promoter and Promoter Group hold
any Equity Shares of the Company as on the date of this Public Announcement

Sr. | Name of |MName of Director/Designated | Number %
No. [ Promoter Partners/Trustees in of Equity | Shareholding
& Promoter! Promoter Group | Shares
Promoter held
Group in the
Company
1 |Kutaran |+  Aresko Restaurants 6970 0.01%

Singh Private Limited
Kechhar |+ RPSK Pariners LLP
+ Sawara Partners LLP
+  Aresko Associates LLP
+  Aresko Pharma LLP

Sewara Realtach LLP
RPSK Strategic LLP
Aresko Management LLP
Aresko Properties LLP
Sewara Management LLP
RPSK Realtech LLP
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Aggregate shareholding of the Directors (other than those included in point 7.1.a |
above) and Key Managenal Personnel of the Company:

Except as stated balow and ather than those included in point 7.1.a above, none of
tha Directors and Key Managerial Parsonnel of the Company hold any Equity Shares
ofthe Company as on the date of this Public Announcement.

xxvil. The Company shall not allow Buyback of its shares unless the consaquent reduction |

xvill. The statements contained In the public announcement and the letler of offer in
retation to the Buyback shall be true, fair and adequate in all material respacts and

of ifs share capital is affected; and

shall not cantain any misleading Information.

the amount of the permissible capital payment towards the proposed Buy-back af
Equily Shares as compuled in the accompanying Stalement, is properly determined
in accordance with the requirements of section 68(2)(c) of the Act based on the
audited financial information for the year ended 31 March 2025,

the Board of Directors of the Company, in its meeting held on 12 March 2026
has formed opinien as specified in clause (x) of Schedule | to the SEBI buy-back

period of one year immediately preceding the Board Meeling Date;

The Company does not have any lenders. Therefore, the. requirement of prior
approval fram the lenders for the Buyback in accordance with Regulation 5(ijc) read
with Schedule | (xil) of the Buyback Regulations does not arise;

representations provided to us by the management, in our apinion:

we hava inguired into the state of affairs of the Company in relaion to audited
financial statements for the year ended 31 March 2025;

higher entitiement under the Small Sharsholdar Category, the Company will club
together the Equlty Shares held by such shareholders with a common Permanent
Account Number (PAN}for

orGeneral)

sr. Tane Designation NOmEarot % 10. Confirmations by the Board of Directors of the Company: "
Equity Shares | Shareholding | | The Board of Directors of the Company has confirmed that it has made a full enquiry 39;?":;,‘:;"f’:;.a::‘:::gﬁf;T::;ﬁ:,';m;'ﬂ";;c:;p;m:u’f i:zgma:;i;;;sr:slziz
I:Iu inthe t into the affairs and prospects of the Company and has formed the apinion that: 3 date.
il il i following the Board Meeting held on March 12, 2026 and the date on
1| Manish Gupta Executive Director 19,71,612 294%] | which the resuits of the postal ballot including e-voting for the proposed Buyback will | { Rewsiitticn ondietriGution or gwe
Except as staled below, no Equity Shares were purchased or sold (eifher through | be announced, there will be na grounds on which the Company can be found unabla | 11 Our work was performed solely to assist you in meeting your responsibiliies in
the stock exchanges or off market transaction) by the Promoter and Promoter Group. | to pay its debts; | Tetdlion: o your:compliarius Wit ite: hriuis o o Eectian ol and aier Sgicitis
director(s) of the promoters, where the promoler is a company, persons who are in | i a regards the Company's prospects for the year immediately following the Board | T:;zs;f;ﬂ;:cl;x:{é:a gsﬂ L::y;::; Tizm;":';uifz “;:‘:g:ﬁ:?;d
£anirol 0t the GLmeanyANG S0 iR R0 IWie SEI Lempany g d pends. | Meating head on March 12, 2026, and the date on which the results of the postal | se;;rate Mo responsisilty i Hablity Is iy ey c.hangi:ad by, any ]
e | ballot including e-vating for tha proposed Buyback wiil be announced, and having | 4ig e may have had as auditors of the Company or othenwisa. Nothing in this
Name | Aggregate | Natureof | Dateof | Minim | Dateof | Maxi| Dateof | regard to the Board's intention with respect to the management of the Company's | raport, nor anything said or dane in the course of or in connection with the services
number  ( Transaction | Allotment | um | Minimum | mum ( Maximum | | bijsiese diring st year siid tojlhe Amount and chataciarolthe finenciel reaocrces | that ars the subject of this report, will extend any duty of care we may have in our
of Equity price | Price |Price| Price | | which will in the Board's view be available to the Company during that year, tha | i) a bl b Esesgary.
Shares. w g § Company will be able to meet its liabilities as and when they fall due and will not be | A i
lgdediesy ¢ hanidared Inaalvent WitHin = paricel 6l one year f-om that dafe: | 12 This report is addressed to and pravided to the Board of Directors of the Campany
o b i ol i abovsrposes- i B ey ko issccouibes], 20V it ppnsect snab s comply il e sl mremeria snd &
Manish | 10000 | Aloiment | 07.10.2025 | 9600 | 07102025 | 94.00 | 07.10.2025 | | liabifiies including prospective and contingent liabilities payable @s if the Company. | (@) In the puh\‘:c a‘,,:ou"cms,,, ® u: miade to- the ﬁhamhmaei of ,,,:’C’-‘D,,,pany‘
Cupta pursuant fo ¢ were being wound up under the provisions of the Companies Act of the Insolvency f {b) in the draft letier of offer and the letter of offer to be fied with the Ragimr‘
50,000 m;“g;g’;‘ 06.01.2026 | 9400 | 08012026 | 94.00 | 06.01.2026 | | and Bankruptcy Code, 2016 (o the extent notified). { of Companies, Securities and Exchange Board of India, BSE Limited and National
= fL Auditor’s Report on proposed Buy-back of Equity Shares | Stogk Exchange of India Limited, as required by the SEBI Buy-back regulations,
50,000 09.03.2026 | 9400 | 09.03.2026 | $4.00 | 08.03.2026 | | pursuant to the requirements of clause (xi) of the Schedule | to the Securities | the Central Depository Services (India) Limited, Mational Securities Depository
¢ and Exchange Board of India (Buy-Back of Securities) Regulations, 2018 and Limited and (il for providing to the manager to the Buy-back, each for the purpose
1,50,000 13.04.2026 | 9400 | 13.04.2026 | 84.00 | 13.04.2026 | | section 68 of the Companies Act, 2013: ] of extinguishment of Equity Shares. Accordingly, this repart may not be suitable for
i The text of the Report dated March 12, 2026 of Walker Ghandiok & Co LLP the any ofher purpose, and therefore, should not be used, referred 1o or distributed for
| Statutory Auditors of the Company, addressed to the Board of Directors of tha any other purpose or to any other party without our priar written consent Accordingly,
¢ Companyls raproduced below: we do not accept or assume any lability or any duty of care for any other purpose
} for which of t6 any other persan to whom this report is shown or inta whose hands it
In terms of the Buyback Regulations, under the tender offer route, the Promoters, | Quote s Soma WHRGUE AU pHor SaBRRED wriing.
Promoter Group and Persons in Control of the Company have an option to participate | To,
in the Buyback, In this regards, the Promoters, Promoter Group and Persans in . For Walker Chandiok & Co LLP
Cantrol of the Company vida their raspactive letiers datad March 11, 2026 and April | Baand of Diraclors | Charterad Accountants
27, 2026 have exprassed their intention not to participate in the Buyback. Jagsenpal Pharmaceuticals Company | Fitm Registration Mo.: 601076N/N500013
The Buyback will not result in any benefit to Promoters and Promoter Group orany | Innavs 3rd Floor, Plot No. 211, Okhta Phase-3 =t
directors of the Company except to the extent of the changa in their shareholding | Okhla Indusirial Estate, South Dalhi Madhu Sudan Malpani
s per the response received in the Buyback, as a resull of the extinguishment of | R P
Equily Shares which will lead to reduction In the Equity Share capital of the Company | { .
post Buyback and consequent inrease in shareholding of Promolers and Promoter | 1. This reportis issued in accordance with the terms of our etter dated 11 Na:517440
Group. { March 2026 with Jagsonpal Phammaceuticals Limited (the ‘Company'). UDIN: 26517440ERKINN2595
Confirmations from the Company as perthe of {2 The of the Company has prepared the accompanying Annexure A- | Place: Gurugram
and the Companies Act: ! Statement of permissible capital payment as on 31 March 2025 (the Statement) | Date: 12 March, 2026
b pursuant to the proposed Buy-back of Equity Shares approved by the Board of |
ALty ahangs fo Busfiask sty pakkup t Directors of the Company in their meeling held on 12 March 2026, In accordance |
The Company shall nat Issue any Equity Shares or specified securities including | with the provisions of sactions 68, 68 and 70 of the Companies Act, 2018 (tha | ~nexureA
by way of bonus, from the date of declaration of results of the postal ballot for | Act) and the Securities and Exchange Board of India {Buy-Back of Securities) Statement of permissible capital payment as on 31 March 2025
special resolution passed by the shareholders approving the proposed Buyback | Regulations, 2018 {'the SEBI Buy-back regulations. The Staterent contains the | Computation of amount of permissible capital payment towards Buyback of Equity
unill the date of expiry of the Buyback period, except in the discharge of subsisting | computation of amaunt of permissible capital payment towards Buy-back of Equilty | Shares in accordance with the sections 68 of the Gompariies Act, 2013 (the Act) and the
obligations; t Shares in accordance with the requirements of section 68(2)(c) of the Act and based | Securiies and Exchange Board of India (Buy-Back of Securiies) Reguiations, 2018 (‘the
In terms of the Companies Act, the Company shall not make any further issue of the | on the latest audited financlal statements far the year ended 31 March 2025. We | SEBI buy-back regulations”), based on the latest audited financial statements for the year
same kind of Equity Shares or other spedified securilies including allotment of new | have initialed the Statemen! for identification purposes only. 1 ended 31 March 2025
Equity Shares under clause (a) of sub-section (1) of section 82 or other specified | ‘s ibility for the 1
sectriies within a perod of six manths after the completion of the Buyback except | | Particulars Rs. in lakhs
by way of bonus shares or Equity Snares issued in order to discharge subsisting | Ea(z)‘:n)[ff S s el St oA WA s BER B\L’ba iy | |_A_|Pald-up equity share capital and free reserves
obligations; i ) b riovilron i o and | | I |Paid-up equity share capilal (663.99) Lakhs Equity Shares of 1,327.97
} ¢ ponsibility of the management o ompany, including the preparation an INBS R gt
As per Regulation 24(i)(e) of the Buyback Regulations, the Promoters and Promoter | maintenance of all accounting and othar relevant bupporllng records and = Sy
Group. and their associates shall not deal in the Equity Shares or other specified | This responsibliity includes the design, an of internal | | i) | General mserve 4,180.20
securities of the Company either through the Stock Exchanges or off-market ‘ control relevant to the praparation and presentation of ms Statement and applying | | ill) | Retained eamings 14,884.66
tra;s:cnons (msc\udlnﬁ kme.:eu"m{eé c;ll Ealuity fﬂsne*f ar;w:g the !P:vrlr;m?ﬁ | an appropriate basis of preparation: g that are the | [iv) | Securities Premium 1,405.60
S Toietee ORI oM sl ER IR lon O RN e o PN s et cireUmstances Total of paid-up equity share capital and free reserves 21,798.44
f:gc:a' f“mi;igf";“:egkmm_” shareholders approving fhe proposad Buyback il | , 31,0 Board of Directors is akso responsible to make a full inquiry into the affairs and | saci qp::minm) :
Aa ”i‘:ﬂ °I ; " ::(;fl !l:r'SEEII i i T prospects of the Company and to form an opinion on reasonable grounds that the f
s per Regulation 24(i)(f) of the ack Regulations, the Gompany shall not | Company will be able to pay its debis from the date of Board meeting al which the | =
raise further capital for a period of one year from the expiry of the periad of Buyback | proposal for buy-back was appraved; and will not be renderad insalvent within a | g 68(2}(c) of the Gompsm:f;’m‘: ";s Bl ;idw ,;megsj::ﬂ AT
i.e., the date on which the payment of consideration to sharehaiders who have | period of one year from the date of the Board mesting at which the proposal for buy- 4(1) of the Seturities and Exchang® Board of (ndla (Buy-Back of
accepled the Buyback offer is made excepl in discharge of subsisting abligations; | back was approved by the Board of Directors of the Company or and in forming the | Securities) Regulations, 2018 [25% of the total paid-up equity
The Company shall not Buyback its Equity Shares or other specified securities ¢ opinion, it has taken into account the liabilitles (including prospective and contingent share capital and free reserves (including sécurities premium)]
from any person through negotiated deal whether on or off the stock exchanges or | liabifiies) as If the Gompany were being wound up under the provisions of the Act or |
through spot transactions or through any private arrangement in the implementation | the Insolvency and Bankruptcy Code 2016. Further, a declaration is required to be | —
of the Buyback | signed by.at least two direclors of the Company in ths respect in accordance witn | | © | ProPOSad By back aTioun) 22 porihe Board of Birectors Innerr| - 4.000.00
The Buyback Offer Size Le, £40,00,00,000 (Rupees. Forty Crores Only) doss not t the requirements of section B8 (8) of the Act and the SEBI buy-back regulations. g
excead 25% of the aggregate of the paid-up Equity Share capital and free reserves ¢ Auditor's Responsibility = i i —
based on the latest audited financial statements for the year endsd March 31,2025: | 5 Pursuant to the requirements of the SEBI buy-back T e "‘"""‘Es:s :z:';‘z:s”s;“:g :::’F’:S‘fo":‘gﬁe it shopermsnddomdTinilaek
The number of Equity Shares proposed o be purchased under the Buyback ie. | to provide reasonable assurance on whether: % st pr W " i / o
16,00,000 (Sixteen Lakhs) Equity Shares does not exceed 25% of the fotal number | & we have inquired into tha Stata of affairs of tha Campany in relation 1o the audited e b ;er?%;; WE;"”T i i m:”iha'l‘h b
of Equity Shares in the total paid-up Equity Share capital of the Company as on |~ financial statements for the year ended 31 March 2025, ot e sl 02 Chyigad Buove A dprest win e wedle
March 12, 2026, the date of Board Meeting and as on March 31, 2025: t s A H inancial slalements for the:year-ended 81 March 2025:
| b the amount of permissible capital payment, as stated in the Statement, has been |3 Althe shares for Buy-back are fully paid up.
There are no schemes of or or pursuantto | properiy determined considering the audited financial statements for the year ended |
tha Compapiis Ach{chams] ryiving e Fompany st peaving bk | 31 March 2025 in accordance with section B8(2)(c) af the Act: {4 ;fnhe Board of Directors of mi Cdu.mp;ny.sﬂsﬂ ‘;Isamsahng held on 12 March 2026 has
any regulatory authority, and no public announcement of the Buyback shall be made 4 ! rmed the opinion as specified in the SEBI Buy-back regulations, on reasonable
du:‘in;gpend:\cy of an: such Schpsme‘ ! Yo ieitioniha boari st i eckoce st iha Dojopeny I s miesting atad. | Match 2004 grounds ot ot 160 Company will not, havir:g tegard o tstgia ol ngalm, ‘58
: ¢ has formed the opinion as specified in dlause (x) of Schedula | to the SEBI Buy-back | Toridaris [ngsivak vl 8 Biclod o Sheadr Tarh s aisrasiid date,
The Company shall not make any further offer of Buyback within & period of one | regulations on reasonable grounds and that the Company will not, having regard |
year reckoned from the expiry of the perled of Buyback i.e., the date on which the | to its state of affairs, be rendered insolvent within a period of one year from the Yours sincerely,
payment of consideration to shareholders who have accepted the Buyback offer is | Sforesei date | For Jagsenpal Pharmaceuticals Limited
‘made in accordance with the Companies Act and the Buyback Regulations; A o T, _—
The Buyback shall be completed within a periad of one year from the date of passing | by s, on which we have issued unmadified audit opinion vide our report dated 06 | Nirav Niranjankumar Vora
of Special resolution in Sharaholder meeting approving the Buyback; ¢ May 2025. Our audit of these financial statemants Was conducted in accordance: | (Ghief Financial Officar)
The Company shall not withdraw the Buyback offer after the public announcement of ) with the Standards on Auditing specified under Section 143(10) of the Act and |
the Buyback s made; | other applicable authoritative proncuncements issued by the Institute of Chartered | Place: Gurugram
The consideration for the Buyback shall be paid by the Company only in cash; ¢ Acmumianls of India (the ICAT), Those Standarcs require that we pian and perform | Date: 12 March 2026
¢ the audit (o obtain reasonable assurance about whether the financial STtements | oo o
The Company shall comply with the statutory and regulatory timelines in respect | are free of material misstatement. Such audit was not planned and performed in |
ofhe Buybadictn sch imander & presafbed indar the Gompaniss Aot andiorthe. | connection with any transactions to identify matters that maybe of potential interest | 12 Record Date and,
Buyback Regulations and any other applicable laws; ! to third parties, | 12.1. The Gompany has fixed Monday, May 4, 2026 as the Record Date (*Record
The Company :shall nol utiize any money borrowed from banks or financial | 7. \ye conducted our examination of the Statement in accordance with the ‘Guidance. | Date") for the purpose of determining the Buyback entitiement and the names of
institutions for the purpose of buying back its Equity Shares; ¢ Nole-on Réporis or Certificates for Specisl Purposas’ (‘Guldancs Note’), Issued by | the Equity Shareholders, who will be eligible to participate in the Buyback.

. The Company shall nat directly or indirectly purchase its own Equity Shares through | the ICAL. The Guidance Note requires that we comply with the ethical requirements | 12.2. In due course, Eligible Shareholdars will raceive a letter of offer in relation to
any subsidiary company including its own subsidiary companies, or through any | of the Code of Ethics issued by the ICAI { the Buyback (“Letter of Offer”) along with a tender offer form indicating the
investment company or group of investment companies: | 8. We have complied with the relevant applicable requirements of the Standard on ! of the Eligible for parti in the Buyback. Evenif the
The Company is in compliance with the provisions of Sections 82, 123, 127 and 129 | Quality Gonirol (SQC) 1, Quality Control for Firms that Perfarm Audits and Reviews | Eligible Shareholder does not recelve the Latler of Offor-along wilh a tander form,
of the Companies Act: b of Histoncal Finandial Information, and Other Assurance and Related Services | tha Eligible Sharefiolder may participate and tander shares in the Buyback.

The Company confirms that there are no defaults (either in the PE‘“ or subsisting) in I Engagements, issued by the ICAL H As required under the Buyback Regulations, the dispatch of the Letter of
the repayment of deposits (or Interest payment thereon), of fs, A assurance involves to obtain | Offer shall be through electronic mode only, within two (2) working days from
{or payment of interest thereon) or redemption of preference shares or payment of | sufficient appropriate evidence an the matters mentioned In paragraph 5 above. The | the Record Dute:and.that i any. sharshokler requires & physical copy of the
dividend due to any shareholder. or repayment of any term loans or interest payable | procedures selected depend on the auditor's judgment, Including the assessment Letter of Offer, a request has to be sent to the Company or Registrar to the
thereon to any financial institution or banking company; | of the risks assaciated with the matters menuoned In paragraph 5 above. We have | Buyback and the same shall be provided.

thes Gy shvll ot ByHach Cauibe Sharss whish i IBAeAUA R Romp | performed the following inparagraph | The Equity Shares proposed to be bought back by the Company shall be divided
transferable until the pendency of such lock-in, or unti the time the Equity Shares | 5 8bOVe: { o dwo catenohies; {1 Iesarved cataoory foe Small Shareholiers s defined balow
become transferable, as applicable; [ Inquired into the state of affairs of the Company in relation to audited financial | and (ii) the general calagory for all ather Eligible Sharsholders.

The ralia of the aggragate of secured and unsecurad dsbis awed by ihe Company | Statements forthe year ended 31 barch 2025: H & " (s defined in Reg i) ot ro " )
after the Buyback shall not be more than twice its paid-up Equity Share capital and | b,  Examined 1 for Buy back from the Arliclés of flhe Company, .2 eharsholder who-holdn Equity: Sharea heving mickel walls, onthe banisof
free reserves based on the latest audited financial statements for the year ended | ¢ Agreed the balance of the Slatementof Profitand Loss, Securities Premium Account | 3:3:% e ‘;’;’::: g”uf"“’sﬁ'ax: ::g:am”ge;-s ;"m‘“‘;‘:‘z v::: r'!g:;?‘ﬂ;'fm
March 31, 2026, ) ) | and General Reserve as al 31 March 2025 as disclosed in the Statement with the | Ll o :RUD:E;"TW LBy Ot 4

. The Equity Shares bought back by thé Company wil be axtinguished in the mannar | audited financial statoments; I o B e s BT A R e
prescribed under the Buyback Regulations and the Gompanies Act within 7 {seven) | 4 . i { F , 1
working days of the expiry of the period of Buyback, i.e., date on which the payment | : E:z::::: :::T:am:::xlzit:::;::ﬁ T:;do;r R ; ;; Equity slrlytlar;s which :e C:mp:nlyé ‘pmpt;sses u‘:l z;;‘;ma;kllg the numuler: u!REqun;
of Gonsideration to sharohoiders who have acceptod the offer of Buyback is madein | & JEEHet L8 SREE © SR B :um ol am\rfdance Al e = ares :"h cagie e s“:”nz olding of : sl Sﬁre "us:!s s:lzn < Revoro
accordance with the Gompanies Act and the SEBI Buyback Regulations; { {6) of the Act P B H m‘\]sleé:;b:n:ver I iphbe shall b0 se e ot i Sl arsihckders e Pt 4
e Cempan Eiall tmectn e : e selngx s saputiss Pramidin aocalit E f  Inguirsd i the Board of Directors of the Gompany, in fis meeting held on 12 Margh | i i
and/ or such sources as may ba permitted by law, a sum equal to the nominal value | = 2 - ' | 126, Based on the shareholding as on the Record Dale, the Company will determing
of the Equity Shares purchased through the Buyback to the capital redemption | 2026 has formed the opinion as specified in Clause (x) of Schedule | to the SEBI { the entitlement ufraach Eligible Sharehaider to tender their Equity Shares in the
reserve account and the detalis of such transfer shall be disclosed in its subsequent | Buy-back regulations on reasonable gruur_lda and that the Company will not, having | Buyback. This entitiement for sach Eligible Sharaholder will be calculated based
audited financial statements: i regard fo its state of affairs, be renderad insolvent within a period of one year fram | on the number of Equity Shares held by the respective Eligible Shareholder as on
The Bisstigtic-ahall ot 1L i ARS U of D Bagi S i ; the aforesaid date of the board meeting. H the Record Date and the ralio of Buyback applicable in the category to which such
& x;‘a:;e il TRAE I cefeling .of. e Eatlky Sharee: front i -Sion | 9. Examined minules of the meelings of the Board of Directors; Eligible: Shareholder belongs. The final number of Equity Shares the Company

% o | h Examined the Directors' declarations for the purpase of Buy-back and salvency of Al putchiame o) pae ENGEn: Sl Wisicent Wil fsiasad G il e
“The Company will comply with the requirement of maintaining & minimum public | R of Equity Shares tendered. The Company shall accept all the Equity Shares
shareholding of &t least 25% of the total paid-up share capital of the Company | ey validly tendered in the Buyback by Eligible Sharsholders, subject to their Buyback
as provided under Regulation 38 of the SEBI (Listing Obligations and Disclosure | | Verified the arithmetical accuracy of the Statement: and Entiflement as on the Record Date. Accordingly, the Campany may not purchase
Requirements) Regulations. 2015, during the Buyback period and upon complation | j Obtained from the of the Company. all of the Equity Shares tendered by the Eligible Shareholders in the Buyback.
Ian | Opinion i In sccordance wih Reguiation dfix) of the Buyback Regulations, in erde 1o ensure
The Company has nol undertaken a BUyback of any of s securiies NG he | 4o o o G eamination as above and the information, explanafions and | that the same-shareholders with multiple demat accountsifolios do ot recsive a
i
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12,10,

12141,

12.12.

13,
134,

13,

w

134,

13

=7

1310,

13.11. P

13111

13112 The Seller Member would be required to place an order’bid on behalf of the |

13113 The details of the seftiement number under which the lien will be marked an the |

and entitiement under the Buyback: In case of jeint shareholding, the Company will
club together the Equity Shares held in cases where the sequence of the PANS
of the joint shareholders Is identical. In case of physical shareholders. where the

sequence-of PANS is idenlical, the Gompany will club logether the Equity Shares |

held in such cases. Similarly, in case of physical shareholiders where PAN is not
available, the Company will check the sequence of names of the joint holders and
club together the Equity Shares held in such cases where the sequence of name
of joint shareholders is identical. The shareholding of institutional investors like
mutual funds, pension funds/trusts, insurance companies ete., with common PAN
will not be clubbed together for determining the category and will be considered
separately, where these Equity Shares are held for different schemes and have
a different demal account nomenclature based on information prepared by the
registrar and transfer agent {the “Registrar”) as per the shareholder records
received from the depasilories.

After accepting the Equity Shares tendered on the basis of entitlement, the Equity

Shares left to ba bought back, if any. n one category shall first be accepted, in |

proportion to the Equity Shares tendered over.and above their entitlement in

the: offer by Eligible Sharehaiders In thal category, and thereafter from Eligible |

Shareholders who have tendered over and above their entiiement in the other
category.

The participation of the Eligible Shareholders in the Buyback is voluntary. Eligibla
Shareholders may opt to participate, in part or in full, and receive cash in lieu of
the Equity Shares accepled under the Buyback, or they may opt not to participate.
Eligible Shareholders holding Equity Shares of the Company may also accept a

part of their entitement. Eligible Shareholders also have the option of tendering |

additional shares (over and above their entillement) and participate In the shortfall
created due to non-paricipation of some elher Eligible Shareholders, if any.

The maximum tender under the Buyback by any Eligible Shareholder should not |

exceed the number of Equity Shares held by the Eligible Sharehoider as on the
Record Date

th

The Equity Shares by Eligible well

‘as additional Equity Shares tendered, if any, will be accepled as per the procedure |

laid down in Buyback If the Buyback

not a round numbes, then the fractional hall ba ig:
«of Buyback entittement to tender Equity Shares in the Buyback. The settlement of
the tenders under the Buyback will be done using the “Mechanism for acquisition
of shares tholigh the Stack Exchange pursuant to Tender-Offers under Takgovers,
Buy-Back and Delisting’ notified by SEBI Circulars.

Al Eligible Shareholders will be eligible to participate in the. Buyback of the
Company.

forany i
for

Detailed instructions for participation in the Byback (tender of Equity Shares in the |

Buyback) as well a5 the relevant time table will be included In the Letter of Offer
which will be sent In due course 1o the Ellgible Shareholders as on the Record
Date,

Process and Methodology to be Adopted for the Buyback:

The Buyback is open to all Eligible Shareholdersibensficial owners, |&., the
shareholdersibeneficial owners who on the Record Date will be holding Equity
Shares either in physical form (*Physical Shares™) andior in the dematerialized

farm (“Demat Shares”). Additianally, the Buyback shall, subjectto applicable laws. |

be faciiitated by tendering of Equity Shares by the shareholders and settiement
of the same, through the stock exchange mechanism as specified in the SEBI
Circulars.

The Buyback would be undertaken using the "Mechanism for acquisition of shares
through Stack Exchange” pursuant to the SEBI Circulars, and following the
pracedure prescribed in the Companies Act and the Buyback Regulations, and as

may be determined by the Board (including the committee authorised by the Board |
ta complete the formalities of the Buyback) and on such terms and conditions as |

| 1342

may be permitted by law from time to time.

For the implementation of the Buyback, the Company has appointed Centrum
Broking Limited as the registered broker to the Company (“Company Broker")
to facilitate the process of tendering of Equity Shares through the stock exchange
mechanism for the Buyback and through whom the purchases and settiements on
account of the Buyback would be made by the Company. The contact details of the
Company Broker are as follows:

CENTRUM

Centrum Broking Limited

Level 9, Gentrum House, CST Road,
Vidyanagari Marg, Kalina, Santacruz East.
Mumnbai, Maharashtra 400098, India

Email: insiitutional operations@centrum.co in
Tel. No.: +022 42159008 / 92

Contact Person: Mr. Anand Mullk

Website: www.centrum.co.in

SEBI Registration No, INZ000205331

CIN: U7120MH1994PLC078125

Separate acquisition window (“Acquisition Window") will be provided by the

Stock Exchanges 1o faciltate placing of sefl orders by Eligible Shareholders who |

wish to tender Equity Shares in the Buyback. The details of the Acquisition Window
will be specified by the Stock Exchanges from time to time.

For the purpase of this Buyback, BSE has been appointad as the “Designated
Stock Exchange”.

At the beginning of the tendering period, the order for buying Equity Shares shall

be placed by the Company through the Company Broker, During the tendering |

period, the order for selling the Equity Shares will be placed in the Acguisition

Window by Eligible Sharefiolders through their respective stock brokers (“Seller |

Member(s)” or “Stack Broker(s)") during normal trading hours of the secondary

market. The Seller Members can enter orders for dematerialized shares as well as |

physical shares
In the event the Seller Member(s) is not registered with BSE/NSE as a trading

memberistack broker, then that Eiigible Sharsholder can approach any BSE/ |
NSE, registered stock broker and can register themselves by using web based |

Unique Client Code application (the “UCI online™) faciity through that BSEINSE |

registered stock brok

the Eligible Shareholders are unabie to register using UGI online facility through
any olher BSE/NSE registered stock broker, then the Eligible Shareholder may
appraach Company's Broker to place their bids, subject to compiation of ‘know
your customer requirements as required by the Company's Braker.

Eligible Shareholders will have to tender their Equity Shares from the same
‘demat account in which they were hoiding such Equity Shares as on the Record
Date, and in case of multiple demat accounts, Eligible Shareholders are required
to tender the applications separately from each demat account. In case of any
changes in the demat account In which the Equity Shares were held as on Record
Date, such Eligible Shareholdars should provida sufficient proof of tha sama
1o the Registrar and such tendered Equity Shares may be accepted subject ta
appropriate verification and validation by the Registrar,

Medification/cancellation of orders and multiple bids from a single Eligitle
Shareholder will only be allowed during the tendering period of the Buyback.

Multiple bids made by a single Eligible Shareholder for selling Equity Shares shall |

be clubbed and considered as "one bid" for the purposes of acceptance,

Further, the Company will not accept Equity Shares tendered for Buyback which
ar under restraint order of the cour/any other competent autharity for transfer/

sale and for title in respect of which is otherwise under dispute or where loss |

of share ceriificates has been notified to the Company and the duplicate share
certificates have not been issued elther due to such request being under process
as per the provisions of law or otherwise.

In accordance with Regulation 24(v) of the Buyback Regulations, the Company
shall not buyback locked-in Equity Shares and non-transferable Equity Shares until
ihe pendency of the lock-in or until such Equity Shares become transferable. The
Company shall accepl all the Equity Shares validly tendered in the Buyback by
Eligible Shareholders, on the basis of their Buyback Entittement as an the Record
Date

Eligible Shareholders who desire to tender their Equity Shares in the electronic form
under the Buyback would have ta do so through their respective stock broker(s) by |
indicating ta the concerned Seller Member, the details of Equity Shares they intend
to tender under the Buyback:

Eligible Shareholder(s) who wish 1o tender Equity Shares in the Buyback using the
Acguisition Window of Stock Exchanges.

Equity Shares tendered for the Buyback will be provided in a separate circular to
be issued by the Clearing Corporation,

er (after submitting all delails as may be required by such |
BSE/NSE registered sfock broker in compliance with applicable law). In case |

13114, The lien shall be marked by the Seller Member in the demat account of the Eligible |

13115,

13186

1anr

1318

13421,

13122

13123 The Selier Member/Eligitle Shareholder is required to deiiver the original Equity |

13124,

13125

13.13.

13.14.

13:15.

13.18.

14.
141,
1411
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Sharehalder for the shares tendered in tender offer. Details of sh: ked aslien |

will be to the d Seller Member for onward

in the demat account of the Eligibie Shareholder shal be provided! by the National |
Securities Depository Limited and Ceniral Depository Services (India) Limited |
(“Depositories”) to Indian Clearing Corporation Limited and National Securities |

14.1.3.

transfer to such Eligible Shareholder.

Detalls In tespect of shareholder's entitement for Tender Offer pracess will be
previdad o e Oibarng Corporatin by the Goinpany o Regisrar o e Euyback

Ciearing Carporation Limited (“Clearing ). Incase, the

demat account is held with one Depository and Clearing Member pool and Clearing
Corporation Account is held with other depesitory (“Inter Depository™), shares: |
under lien shall be blocked in the shareholders demat aceount at source depository
during the tendering periad. Inter depository tender affer (the “IDT") instructions |
shall be initiated by the sharehoiders at source depository to Clearing Member/
Ciearing Corporation acaount al target Deposilary. Source Depasitory shal block |
the shareholder's securities (i.e., transfers from free balance to blocked balance) |
and send IDT message to target Depositary for confirming creation of lien. Details
of shares blocked in the shareholders demat account shall be provided by the
target Depository to the Clearing Corporation.

For orders placed with respect to dematerialized Equily Shares, by clearing |
members enlites who have been allocaled a custodian participant code by the
Glearing Corporation (“Custodian Participant”), early pay-in is mandatory prior
to confirmation of order by Custodian Participant. The Custodian Pariicipant shall |
either confirm or refect the orders no later than the closing of trading hours on the last
day of the tendering period. Thereafter, all unconfirmed orders shall be deemed to |
be rejected. For all confirmed Custodian Participant orders, any order modification
by the concerned Selling Member shall reveke the custodian confirmation and the
revised order shall be sent to the custodian again for confirmation. H

Upon placing the bid, the Sellar Member shall provide a Transaction Registration |
Slip (“TRS”) generated by the Stock Exchange's bidding system o the Eligible
Sharehclder. The TRS will contain the details of order submitted such as Bid D |
No., Application No., DP D, Client ID, number of Equity Shares tendered etc. In |
case of non-receipt of the completed tender form and other documents, but lien |
marked on Equity Shares and a valid bid in the Stock Exchange bidding system,
the bid by such Eligible Shareholder shall be deemed to have been accepted. It |
is clarified that in case of demalerialized Equity Shares, submission of the tender |
formand TRS is not mandatory. Alfer the receipt of the demat Equity Shares by tha |
Clearing Ce and a valid bid i the ), the Buyback |
shall be deemed to have been accepted, for Em;mia Shareholders holding Equity |
Shares in demat form.

The Eligible Sharehoiders will have to ensure that they keep the depasitory !
participant (“DP") accaunt active and unblocked to receive eredit in case of return |
of Equity Shares due to rejection or due to prorated Buyback decided by the
Company. Further, Eligible Shareholders will have to ensure that they keep the |
bank account attached with the DP account active and updated to receive credit |
remiltance due to acoeplance of Buyback of shares by the Company. In the event
if any equity shares are tendered to Clearing Cerporation, excass demalerialized
equity shares or unaccepted dematerialized equity shares, if any, tendered by |
the eligible shareholders would be relumed to them by the respective Clearing

Corporation. If the securities transfer instruction is rejected in the depository |
system, due to any issue then such securiies will be transferred to the Seller
Member’s depositery pool account for onward transfer to the eligible shareholder. |
On the date of the settiement, in case of Custodian Pariicipant prders, excess |
der or hares, if any. will be returned |
to the respective custodian depository poal account

Eligible Shareholders who have tendered their demat shares in the buyback shall
also pravide all relevant documents, which are necessary 1o ensure transferability
of the demat Equity Shares in respect of the tender form to be sent. Such |
documents may include (but not be limited to}: (i) duly attested power of attorney, if
any person other than the Eligible Shareholder has signed the tender form: (i) duly |
attested death certificate and succession certificatel legal heirship certificate, in |
case any Eligible Shareholder is deceased, or court approved scheme of merger/ |

for y; and (i) ry eerlified |

corporats authorizations (including board andi mganm\ meeting rasolutions),

In accordance with SEBI Circutar No. SEBI/HO/CFDICMD1/CIRIP/2020/144 dated |
July 31, 2020, Eligible Shareholders hoiding Equity Shares in physical form can

participate in the Buyback. The procedure is as below: ]
Eligible Shareholders who are holding Equity Shares in physical form and Intend

o participate In the Buyback will be required to approach their respective Seller |
Member(s) along with the complete set of documents for verification procedures |
to be carrisd out, Such documents include (i) the tendar form duly signed (by all |
Sharenclders in case shares are in joint names) in the same order in which they hold |
the shares, (if) original Equity Share certificate(s), (iil) valid share transfer form(s)
ie. Form SH-4 duly filled and signed by the transferors (i e. by all registared Eiigible
Shareholders in same order and as per the specimen signatures registered with
the Company) and duly witnessed at the appropriate place authorizing the transfer |
in favour of the Gompany, (iv) self-attested copy of the Eligible Shareholder's PAN |
Card, (v) any other relevant documents such as, but net limited to, duly attested |
power of attorney, corporate authorization (including board {

14.1.4,

14.1.5.

(a)

(b}

1416,

147

14.1.8.

14.1.9.

ipt of the same, Clearing Corporations will cancel the excess or unaccepted
b\ocked shares In the demal account of the shareholder. On setllement date, all
blocked shares mentioned in the accepted bid will be transferred to the Cleating
Corporalions.

In case the demat account of the Shareholders is held with one depository and the
Clearing Member poolClearing Corporation account is held with another depository,
the Clearing Corporation that hoids the Clearing Member pool and Clearing
Corporation account of the Shareholder will cancel the excess or unaccepled
shares in the depository that helds the demat account. Source depository will not
be able torelease the lien without a release of IDT message from larget depository.
Further, release of IDT message shall be sent by larget depository either based
en canceliation request received from Clearing Corporations or automatically
generated after matching with bid accepted details as received from the Company
ar the Registrar to the Buyback. Post receiving the IDT message from targst
depositary, souree Depository will cancelirelease excess or unaccepted blocked
shares in the demat account of the shareholder. Post completion of tendering
periad and receiving the requisite details viz., demat account details and accepted
bid quantity, source depository shall debit the securilies as per the communication/
message received from targef depository 1o the extent of acceptad bid shares
from shareholder's demat account and credit it to Clearing Corporation settlement
account in target Depository on settiement date,

In relation to the physical Equity Shares:

If physical Equity Shares tendered by Eligible Shareholders sre not accepted, the
share certificate would be returned to such Eligible Shareholders by registered post
or by ordinary post or courier at the Eligible Shareholders' sole risk. The Company
also encourages Eligible Shareholders holding physical shares to dematerialize
their physical shares

If howaver, only a portion of the physical shares held by an Eligible Sharehoider
is accepted in the Buyback, then the Company is authorised to split the share
certificate and issue a Letter of Confirmation (“LOC") in accordance with SEBI
Circular No. SEBIHOMIRSD/MIRSD_RTAMB/P/ CIR/2022/8 dated January 25,
2022 with respect to the new consolidated share certificate for the unaccepted
Equity Shares tendered in the Buyback. The LOC shall be dispatched fo the
address registered with the Registrar and Transfer Agent (“RTA"), The RTA shall
retain the original share certificale and deface the certificate with a stamp “Letter
of Canfirmation Issued" on the face/ reverse of the certificate ta the extent of the
excess physical shares, The LOC shall be valid for a period of 120 days from
the date of its issuance, within which the Equity Shareholder shall be required
to make a request o their depository participant for dematerializing the physical
Equity Shares, In case the Equity Shareholder falls to submit the demat request
within the aforementioned period, the RTA shall credit the physical Equity Shares
Io & separale demat account of the Company opened for the said purpose,

The Equity Shares bought back in the form would be

directly to the escrow agcount of the Company (“Gompany Demat Escrow
Account”) provided itis indicated by the Company's Broker or it will be transferred
by the Company's Broker to the Company Demat Escrow Account on receipt
of the Equity Shares from the clearing and settiement mechanism of the Stock
Exchanges.

The Seller Member would issue a contract note for the Equity Shares accepled
under the Buyback. The Company's Broker would also issue a contract note to the
Company for the Equity Shares accepted under the Buyback.

Equity Sharehclders who intend 1o paticipate in the Buyback should consult
their respective Seller Member for payment to them of any cost. applicable taxes,
charges and expenses (including brokerage) that may be levied by the Seller
Member upon the selling Eligible Shareholder for tendering Equity Shares in the
Buyback (secondary market transaction). The Buyback consideration received by
the selling Eligible Sharsholders, in respect of accepted Equity Shares, could be
net of such costs, charges and expenses (including brokerage) besides being net
of tax deducted by the Company, as applicable. The Manager to the Buyback and
the Company accept no responsibility i bear or pay any additional cast, applicable
taxes, charges and expenses (including brokerage) incurred solely by the Eligible
Sharehoidars,

The Equity Shares lying to the credit of the Company Escrow Account and the
Equity Shares bought back and accepted in physical form will be extinguished in
the manner and following the procedure prescribed In the Buyback Reguiations.
Compliance Officer:

The Company has designated Mr. Pratham Rawal as the Compliance Officer for
the Buyback

Pratham Rawal

Company Secretary and Compliance Officer

No. AS8517

signature), notarized copy of death certificate and succession cerlificate or H
probated will, if the original Eligible Shareholder has deceased, etc., as applicable,
In addition, if the address of the Eligible Sharsholder has undergone a change from |
the address registered in the Register of Mambers of the Company. the Eligible
Shareholder would be required to submit a self-atiested copy of address proof |
consisting of any one of the following documents: valid Aadhar card, voter identity
Gard or passport

Based on the aforesaid documents, the Seller Member shall place the bid on
behalf of Eligible Shareholders holding Equity Shares in physical form and
intend 1o tender Equity Shares in the Buyback using the Acquisition Window of |
Stock Exchanges. Upon placing the bid, the Seller Member shall provide a TRS
generated by the Exchange Bidding System to the Eligible Shareholder. The TRS
will cantain the details of order submitied like folio number, Equity Share certificate |
number, distingtive number, number of Equity Shares tendered, stc. i

Share certificata(s) and documents {as mentioned in Paragraph 13.12.1 above)
along with TRS either by registerad post or courier or hand delivery to Registrar
to the Buyback. at its office provided in Paragraph 16 below, within 2 (two) days of
bidding by Seller Member and the same should reach not later than the buyback
closing date, The envelope shauld be super-scribed as “Jagsonpal - Buyback |
Offer 2026". !
Eligible Shareholders holding physical Equity Shares should note that physical
Equity Shares will nol be accepted unless the complete set of documents is |
submitted. Acceptance of the physical Equity Shares for Buyback by the Company |
shall be subject to verification as per the Buyback Regulations and any further |
directions issuad in this regard. The Registrar to the Buyback will verify such bids |
based on the documents submitted on a daily basis and till such time BSE/NSE |
shall display such bids as 'unconfirmed physical bids'. Once the Registrar to the
Buyback confirms the bids it will be treated as ‘Confirmed Bids'
in case any Eligible Sharemfder has submitied Equity Shares in physical form |
quity should ensure that the process of |
getting the Equity smams ﬂemamna\lzed s complated well in time so that they can |
participate in the Buyback before Buyback Closing Date
The Buyback from the Eligible Shareholders wha are residents outside India |
including foreign corporate badies, foreign portfolio investars, non-resident Indians, |
members of foreign nationality, If any, shall be subject to the Forelgn Exchange
et, 1959 and rules it any, Incoma
Tax Act, 1961 and rules and framed licable, and also |
subject to the receiptiprovision by such Eligible Shareholders of such approvals,
if and to the extent necessary or required from concerned autherities including,
but net limited to, appravals from the Reserve Bank of India under the Foreign
Exchange Managemant Act, 1989 and ruies and regulations framed thereunder, if |
any.
The reporting for ident under Reserve Bank
of India, Foreign Exchange Management Act, 1989, as amended and any other
ruies, requlations, guidelines, for remittance of funds, shall be made by the Eligible
Shareholders andfor the Eligible Shareholder's Broker through which the Eligible |
Shareholder places the bid H
Madificationfcanceliation of orders will anly be allowad during the tendering period |
of the Buybac!
The cumulative quantlly of Equily Shares tenderad shall be made avanlahie on |
the websile of the Stock Exchanges (BSE's website: i NSE's
website i throughout the trading session and will be updated at
specific intervals during the tendering period.
Method of Settlement i
Upaon finalization of the basis of acceptance as per Buyback Regulations: 1
The settiement of tradefs) shall be carried out in the manner similar o setlement |
of rade(s) in the secondary market,
The Company will pay the consideration o the Company Braker who will transfer
the consideration pertaining to the Buyback to the Clearing Corporation's Bank |
account as per the prescribed schedule. For Equity Shares accepted under the |
Buyback, the Clearing Corporation will make direct furids pay-out to the respective |
Eligible Sh I If any Eligible ‘s bank account details are not |
available or if the fund transfer instruction is rejected by the Reserve Bank of India
or relevant bank, due fo any reasans, then the amount payable to the Eligible !

Corporate Office: Plot No_ 412-415, Nimai Tower,
rd Floor, Phase-IV, Udyog Vihar,
Sector-18, Gurugram -122015, Haryana {In
Tel. No.: +91 124 4406710,

Email : info@ijagsenpal.com

Website : www.jagsanpal com

In case of any clarifications or to address investor grievance, the Eligible
Shareholders may contact the Compliance Officer, on all working days, from
Monday to Friday between 11 am (IST) ta 5 pm (IST), at the above mentioned
address.

SAMINNTAR

MCS Share Transfer Agent Ltd

178-180, 3rd Floor DSIDC Shed , Okhla Indusirial Area,

Phase-l, New Delhi, Dethi -110020

Tel No.: 011 - 41406149 / 41406151

Email : admin@mesregisirars.com

Website : www.mcsregistrars.com

Contact Person: Mr. Amar Jit

SEB Registration Number: INROOD0D4108

Corporate |dentity Number: UG7120WB2011PLC165872

In case of any queries, Eligible Shareholders may also contact the Registrar to the
Buyback, on all working days, from Monday to Friday between 11:00 am (IST) to
5:00 pm (IST), at the above mentioned address.

Manager to the Buyback:

Centrum Broking Limited

(a5 successor (o the Merchant Banking Business of Centrum Capital Limited)
Level 9, Centrum House, CST Road, Vidyanagari Marg,

Kalina, Santacruz (E), Mumbai 400098, Indja

Tel: +91 22 4215 9224 / 9816

Fax: +91.22 4215 9444

E-mail: jpl.buyback@centrum.co.in

Website: www centrumbroking com

Contact Person: Ms. Pooja Sanghvi / Mr. Tarun Parmani

SEBI Registration No.: INMO00013420

Validity Periad of registration: Permanent

CIN: UB7120MH1934PLCO76125

Directors' Resoonsibility:

As per Regulation 24(i)(a} of the Buyback Regulations, the Board accepts full
and final respensibility for the information contained in this Public Announcement
and confirms that this Public Announcement contains irue, factual and material
information and does not contain any misleading information.

For and on behalf of the Board of Directors of Jagsonpal Pharmaceuticals Limited

Sdi- Sdl- Sdi-
Manish Gupta Prithipal Singh Kochhar Pratham Rawal
Managing Director Non- Executive Diractor Company Secretary &
Compliance Officer
DIN: 06805265 DIN: 01052194 Membership No: ASB517
| Date :April 28, 2026
Place : Gurugram

epapet.jansatta.com




